22

BEFORE THE HON"“BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION No. 599 of 2025.

in the matter of :

Netar Singh & ors ....Applicants
Vs
State of HP & ors ....Respondents.
INDEX
Sr. No. Description Pages

1.  Grounds of short reply with affidavit

2. Annexure R-4/1 (colly)
Copies of grant of Environmental Clearance

dated 04.03.2025, Mining Lease dated
21.03.2025, Form of Mining Lease

Deed dated 28.03.2025, Registration of
Agreement Deed dated 04.04.2025,

Deed endorsement dated 07.04.2025

and Permanent Registration dated 12.08.2025

3.  Annexure R-4/2
Copy of the order dated 18.05.2016

4.  Annexure R-4/3
Copy of the 26.08.2023

5. Annexure R-4/4
Copy of the Compromise Deed
dated 22.02.2016.
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6. Annexure R-4/5
Copy of FIR dated 29.04.2025

7.  Annexure R-4/6
Copy of the letter dated 14.07.2016

8.  Annexure R-4/7
Copy of letter dated 22.12.2025

\
Qy\""
Replying'Respondent

9.  Power of Attorney.

Through counsel

Place: Mowds c#p) PMJ? Proses

Dated 2 |k L(&,lg (Prantap Sharma)
Advocate.
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BEFORE THE HON';BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI.
ORIGINAL APPLICATION No. 599 of 2025.

In the matter of :

Netar Singh & ors ....Applicants
Vs
State of HP & ors ....Respondents.

N\
2) \!
5
/

RSN
NN

Short Reply on behalf of Respondent No. 4
: s/ -\/ through its sole proprietor to the letter petition
\\C"ff}’v’:i‘:‘f}‘»”f treated as Original Application No. 599 of 2025.
MAY IT PLEASE YOUR LORDSHIPS:-

That on the receipt of the notice issued by this

("\\
/"\7 >
T N\
=
)
m X &
I W )
W
——

Hon'ble Tribunal in the above noted Original Application,
the replying respondent learnt the factum of the present
litigation initiated at the instance of the applicants who
wrote a petition letter to this Hon'ble Tribunal.
Admittedly, the said petition letter was treated and
ATTEST EMgistered as OA No. 599 of 2025 in exercise of suo
,?lém A f&\r’pﬁsﬁsa’@zle?to jurisdiction in accordance with relevant law. At the
" wendi (1P very threshold, it is necessary to point to this Hon'ble
Tribunal that the replying respondent was delivered with
the copy of the notice only. To make the things clear, it is

submitted that copy of the said original application was

not enclosed along with the copy of the said notice.
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/ ,

/ ' From the perusal of the contents of the said
notice, the replying respondent learnt about the specific
directions contained in para 6 of the order dated
04.12.2025 passed by this Hon'ble Tribunal in the above
noted Original Application. In the given circumstances,
the replying respondent could manage to see the full text
of the order dated 04.12.2025 passed by this Hon'ble
Tribunal. From the perusal of the order dated 04.1 2.2025,
the replying respondent found that the applicants have in
fact written a letter petition to this Hon'ble Tribunal
which was subsequently treated and registered as OA No.
599 of 2005. As the replying respondent is presently
having the knowledge of the contents of the letter
petition contained in para 2 of the said order dated

04.12.2025, it is imperative that a reply to the 22 points

*TTesTe S letter petition is made at this juncture so as to facilitate
‘_' IKSHA A\aop ethe judicial proceedings slated to be conducted by this
- 9 & Afidavit Copg;

Miandi (4.p,) ““"Hon'ble Tribunal on the next appointed date j.e.
06.02.2026. 1t is further submitted that on receipt of the
copy of the Original Application No. 599 of 2025 by the
replying respondent, if this Hon'ble Tribunal considers it
necessary to file formal reply to the OA, the replying
respondent would be equally keen to respond to the

formal contents contained in the above said Original

Application.
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Also, it is necessary to apprise this Hon'ble
Tribunal that the applicant No. 1 in the above OA No.
599 of 2025 has already approached this Hon'ble
Tribunal against the replying respondent vide Original
Application No. 435 of 2015. This material fact does not
find any mention in the said letter petition. It clearly
means that the applicants have not come with clean
hands before this Hon'ble Tribunal.

The replying respondent craves for the kind
indulgence of this Hon'ble Tribunal to respond to the
numbered contents of the letter petition as here-in- under:
1. The allegation that the replying respondent is
operating the said crusher without any lease for the last

09 years is wholly unfounded. To substantiate the

standpoint of the replying respondent, the replying

ATTEsT Er8pondent is placing on record the copy of grant of
oa?llf/xsf,zé% o s}‘Enwronmental Clearance dated 04.03.2025, copy of
e teR grant of Mining Lease dated 21.03.2025, copy of Form

of Mining Lease Deed dated 28.03.2025, copy of

registration of Agreement Deed dated 04.04.2025, copy

of Deed endorsement dated 07.04.2025 and copy of the

Permanent Registration dated 12.08.2025 collectively

annexed herewith as Annexure R-4/1 (colly) for the kind

perusal of this Hon'ble Tribunal. The cogent material
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contained in Annexure R-4/1 (colly) would falsify the
averment made in para-1 of the letter petition.
2. That the contents of the para-2 of the letter
petition are of no consequence. However, it is necessary
to place on record copy of the order dated 18.05.2016
passed by this Hon'ble Tribunal in OA No. 435/2015
showing that the similar allegations had been raised by
the applicants earlier also. Copy of the order dated
18.05.2016 is placed herewith as Annexure R-4/2.
3. That the allegations made in para-3 of the
letter petition are wholly unfounded. It is necessary to
point out that in the year 2023, the concerned Mining
Officer stopped the operatioﬁ of 20 stone crushers in
view of the ongoing monsoon season, the catastrophic
ATTE ST E DQandslides, failing of river banks, unprecedented erosion

DIKSHA&vocate' .
My e | 1 most areas of the State and resultant loss of precious

Mandt (P iman lives. Copy of the letter dated 26.08.2023 is being

annexed herewith as Annexure R-4/3. From the perusal
of Annexure R-4/3, it would be amply clear that the
operations of the said stone crushers including that of the
replying respondent were stopped by the Industries
Department of the respondent State.

4. That the allegation of connivance between the

replying respondent and the Mining department has not
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been duly substantiated by the applicants, hence the same
is to be overlooked by this Hon'ble Tribunal.

5. That the contents of the letter petition can be
effectively replied by placing on record the said
Compromise Deed which was made a part of the record
of OA No. 435/2015. Copy of the Compromise Deed
dated 22.02.2016 is being annexed herewith as
Annexure R-4/4. It is submitted that the replying
respondent is adhering to the undertaking given by it till

date.

6. That it is wrong to say that the concerned
crusher has not planted a single tree. In fact, the replying
respondent has taken due care by planting several trees

which would find clear mention in the concerned report

TED : : :
to be submitted by the concerned constituted committee.
g)w%r That the applicants have just made vague and

© wild allegation against the replying respondent for

having piled up sand, gravel and other raw materials. The

said allegation is not factually sustainable.

8. That it is humbly submitted that the replying
respondent has never resorted to illegal mining operation
as alleged in the letter petition. It appears that the

applicants are only obsessed to malign the reputation of

the replying respondent.
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0. That with respect to the location of the said
spring, it is submitted that the same is located at a
distance of about 500 meters. Thus, as the unfounded
allegation is being made by the applicants against the
replying respondent, it would be necessary that this
Hon'ble Tribunal takes serious note of that.

10. That the allegation in the letter petition is
wholly baseless. Had there been any truth in the
allegations of the applicants, the concerned Pollution
Control Board would not have permitted the replying
respondent to continue the mining operations.

11to 14 That the contents of the letter petition are

wholly unsubstantiated and wrong and hence the same

AT TE ST E@F denied.
DIKSH%VO%J&S. That the said NOC has no relevance with the

oar &Ggiagét(qﬂnji)ssmrrﬂning operation of the replying respondent and, as such,
the same is to be ignored.
16. That the allegation of ill behaviour of the
replying respondent viz-a-viz the said villagers has not
been specifically stated.
17. That the reference to the FIR is wholly
misplaced. Otherwise, the replying respondent is placing
on record the copy of FIR dated 29.04.2025 filed against
the applicants under Sections 329 (4), 191 (2), 190, 352,

351 (2) of BNS as Annexure R-4/5, Even the concerned
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investigation has found a prima-facie case against the

applicants.
18. That from the perusal of Annexure R-4/2, it
would be clear as to under what circumstances the
replying respondent was liable to make a payment of Rs.
50,000/-. It'is equally necessary to place on record letter
dated 14.07.2016 written by the concerned Pollution
Control Board to the replying respondent showing the
compliance of the order Annexure R-4/2. Copy of the
letter dated 14.07.2016 is being annexed herewith as
Annexure R-4/6.
19. That the applicants are over enthusiastic to
see the closure of the replying respondent crusher despite
the fact that the same is being operated lawfully.

=t g 8O- That the contents are formal, hence no reply is

ATTE

DIKSHA Advocatélecessary.

fiqayit Comimissioner : . o
Oath &&i;a;i‘(g‘f;.) , That the allegation stated in the letter petition

is to be responded by the concerned Mining department.
22. That the replying respondent vehemently
denies the allegation of the alleged fabrication of the said
letter. This Hon'ble Tribunal may kindly take a serious
note of such unfounded allegations being hurled by the
applicants only to harass the replying respondent.

That the replying respondent is also placing

on record a letter dated 22.12.2025 showing the renewal
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of consent to operate in its favour as Annexure R-4/7.
From the perusal of the consent letter Annexure R-4/7, it
would be clear that the consent is valid from 22.12.2025
to 07.08.2028.

That it is necessary to point out to this
Hon'ble Tribunal that in pursuance to the directions
contained in para-7 of the order dated 04.12.2025, the
replying respondent did associate with the Joint
Committee constituted to verify the factual position and
taking appropriate remedial action.

It is, therefore, respectfully prayed that the
above reply to the contents of the letter petition may
kindly be appreciated and appropriate order may kindly
be passed in the interest of justice. \ \5
o\"?

Replygéespondent
Through counsel

ATTESTED Qe

DIKS H.A\»deocatflace: Mopd{"CH 19) Rl""&k\p

Sath &Gfgiaggt (Cﬁi"gji)ssbﬁﬁ'ated. 9_[ el ’%% ~ (Prantap Sharma)

Advocate.

Verification:

I, Lachami Devi wife of Sh. Chatter Singh, resident
of Village Bair, PO Tilly Sadar, District Mandi, HP, Prop.
Mahalaxhmi Stone Crusher, village Bair, PO Tilly, Sadar,
District Mandi, HP through Sh. Rajesh Kumar son of Sh.

(¥ Scanned with OKEN Scanner



T~

32

Chatter Singh, GPA holder, age 46 years, occupation
business resident of Village Bair, PO Tilly Sadar, District
Mandi, do hereby verify that the contents of short reply
to the letter petition are true and correct to the best of
knowledge, no part of it is false and nothing material has
been concealed therefrom.

Verified at o9 on this €c} day of February,

2026.
b 9"\3

AN
ATTESTED Replying\Respondent

DIKSHA voc.:a.te
Qath & Afidavit Commissioner
nMandi (H.P.)
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BEFORE THE HON';BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI.

ORIGINAL APPLICATION No. 599 of 2025.

In the matter of :

Netar Singh & ors ....Applicants
Vs

State of HP & ors

Aaffidavit in support of Short Reply.
I, Lachami Devi wife of Sh. Chatter Singh,

...Respondents.

resident of Village Bair, PO Tilly Sadar, District Mandi,
HP, Prop. Mahalaxhmi Stone Crusher, village Bair, PO
Tilly, Sadar, District Mandi, HP through Sh. Rajesh
Kumar son of Sh. Chatter Singh, SPA holder, age 46

years, occupation business resident of Village Bair, PO
Tilly Sadar, District Mandi, do hereby verify that the

contents of short reply to the letter petiton are true and

DIKs dvocate
Oath & Afidauit Commisspgrect to the best of knowledge, no part of it is false and

Mandi (H.P.)
nothing material has been concealed therefrom.

I, the above named deponent do hereby
further verify that the contents of my affidavit are true
and correct, no part of it is false and nothing material has
been concealed therefrom,

Verified at _(2 on this _Fe}, day of Febumy,

2026.
crarygs.fme qql 2‘6
Onthe me on oath/afﬂrm tion 1 Depon%

______ day of 2020
A_ __b k’g\;
who was identified b)YSl &X%EH% pA@CM)C‘“

Who is personal)
known to
Certified that cont e
=gl ove? ucg:tent of above Affidayit rsonany the deponent
who a 'ained to the depo I KI\OW pe sence
itted them to be correct, who has signed 0 my pre

o/ D
nent
W\ Oath Commissiong: S&ature rier
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B - Government of India

(Issued by the S

AT FAY

To,
The -1
LACHMI CHANDEL

ENVIRONMENTAL
CLEARANCE

under the provision of EIA Notification 2006-regarding

Sir/Madam,

SIA/HP/
clearance granted to the project ar‘e"_asbe‘low. S
1. EC Identification No. - . EC25B001HP160854
2. FileNo. e ' HPSEIAA/2023/1078

T 3. Project Type ew:* 3

u) 4. Category £

L 5. Project/Activity includin

- Schedule No. Y

z 6. Name of Project - Stor

m 7. Name of Company/Organizati LA V C\

< 8. Location of Project - HIMACHAL PRADESH
9. TOR Date " N/A i

o

no 2 onwards.

(e-signed)
D.C. Rana
Member Secreta

and Virtuous Environmental Single-Window Hub)

Date: 04/03/2025

(Pro-Active and Responsive Facilitation by Interactive,

number in all future correspondence.

This is a computer generated cover page.

K
VK‘“\sw

EC Identification No. - EC25B001HP160854  File No. - HPSEIAA/2023/1078 Date o% ‘Issue EC - 04/03/2025

Ministry of Environment, Forest and Climate Chan
tate Environment Impact Assessm

Authority(SEIAA), HIMACHAL PRADESH)

W/o Chatter Singh Post Office Tilli Tehsil Sadar Bayar Mandi -175001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity

. This is in reference to your application for Environmental Clearance (EC)
in respect of project submifted to_the. SEIAA vide proposal number
MIN/426167/2023 dated 15:Jul’2023."The. particulars of the environmental

The project details along with terms and conditions are appended herewith from page

ry
SEIAA - (HIMACHAL PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification

Page 1 of 8
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This has a reference to your proposal No. SIAHP/MIN/426167/2023 submitted ontine by Smt. Lachhami Devi, W/o Sh. Chattar\' 1o N,

Singh, Prop: M/s Mahalaxmi Stone Crusher, Village Bair,

P.O. Tilli, Tehsil-Sadar, District-Mandi, Himachal Pradesh; for grant of

Environment Clearance. The proposal has been appraised as per prescribed procedure in the light of provisions under the
Environment Impact Assessment Notification, dated B&‘“ Septém%er F2J006 on the basis of documents viz; Form-|, Pre-feasibility

Report, EIAEMP etc, by the State Expert Appraisal Committee constituted by the competent authority n its 105" meeting of SEAC
held on dated 23/1/2025 with following features:

a.

b.
c.

sa~pa

n.

Online SEIAA Proposal No. * SIAHP/MIN/426167/2023

. HP SEIAA/2023-1078
Project Type Extraction of Stone. g ;
Project Location with Khasra Khasra number 1229/1/1 falling in Mohal/MauzaKathalag/141, Tehsil-Sadar, District-
Number Mandi, H.P.
Jamabandi

Jamabandi for the year 2015-16

Lan;! Status . Private Land.
Pr_o;_ect Capacity . 52,659 TPA,
Mining Area  09-01-16 Bighas, Private land/hill slope.
Leases within 500 mtrs. : One mining lease exist within 500 meters:-
Sh. Jagdish Kumar (08-05-13 Bighas)
Letter of Intent ¢ Extension of Letter of Intent issued on dated 26/12/2022
i (Valid for one year i.e. up to 19/12/2025)
Working Plan Strictly as per Working-cum-Environment Management Plan approved by Geological
Wing of Industries Department, Himachal Pradesh.
Proposed EMP Costs : Capital Cost Rs.3.15 Lakhs and Recurring Cost Rs. 4.45 Lakhs/ PA
Proposed CER Costs * Rs4.00 Lakhs.
Institutional . The following will be responsible for maintenance of APCDs and Solid Waste
Mechanisms for Env. Management sites:
Protection i) Construction phase: Developer/ Project Proponent.
ii) Operational Phase: Developer/ Project Proponent.
Validity period of EC

5 Years or upto the date of valid mining plan whichever is earfier.

The SEIAA examined the proposal in its 73* meeting held w.e.f, 24-25, February, 2025 and considered the recommendations made
by SEAC in its 105" meeting of SEAC held on dated 23/1/2025. After considering the recommendations of the State Level Expert
Appraisal Committee, the State level Environmental Impact Assessment Authority accords Environmental Clearance to the project
as per provisions of the EIA Notification No. S.0. 1533 dated 14" September, 2006 of Ministry of Environment & Forests, Gol

subject to strict compliance of terms and conditions as mentioned below. The Authority reserves the right to revise, revoke aor
impose additional conditions at any stage.

A

1
2

10
11
12
13

Statuary Compliance )

This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble Supreme Court of India, Hon'ble High
Court, Hon'ble NGT and any other Court of Law, Common Cause Conditions as may be applicable.

The Project proponent complies with all the statutory requirements and judgment of Hon'ble Supreme Court dated 2%
August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India & Ors. before
commencing the mining operations.

The State Government concerned shall ensure that mining operation shall not be commenced till the entire compensaticn
levied, if any, for illegal mining paid by the Project Proponent through their respective Department of Mining & Geclogy in
strict compliance of Judgment of Hon'ble Supreme Court dated 2™ August, 2017 in Writ Petition (Civil) No. 114 of 2014 in
matter of Common Cause versus Union of India & Ors. i

This Environmental Clearance shall become operational only after receiving formal NBWL Clearance from MoEF&CC
subsequent to the recommendations of the Standing Committee of National Board for Wildife, if applicable to the Project.
This Environmental Clearance shall become operational only after receiving formal Forest Clearance (FC) under the
provision of Forest Conservation Act, 1980, if applicable to the Project. N
Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively implement all the conditions
stipulated therein. The mining activity shall not commence prior to obtaining Consent to Establish / Consent to Operate
from the concerned State Pollution Control Board/Committee.

The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral (Development & Regulation), Act, 2015
and rules & regulations made there under. PP shall adhere to various circulars issued by Directorate General Mines
Safety (DGMS) and Indian Bureau of Mines from time to time. ¥ i

The Project Proponent shall obtain consents from all the concerned landowners, before start of mining operations, as per
the provisions of MMDR Act, 1957 and rules made there under in respect of lands which are not owned by it.

The Project Proponent shall follow the mitigation measures provided in MoEFCC's Office Memorandum No. 2-
11013/57/2014-IA.11 (M), dated 29th October, 2014, titled —Impact of mining activities on Habitations-ssues related to
the mining Projects where in Habitations and villages are the part of mine lease areas or Habitations and villages are
surrounded by the mine lease areal|. N )
The Project Proponent shall obtain necessary prior permission of the competent authorities for drawl of requisite quantity
of surface water and from CGWA for withdrawal of ground water for the project. )

A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom suggestion /
representation has been received while processing the proposal.

State Pollution Control Board/Committee shall be responsible for display of this EC letter at its Regional office, District
Industries Centre and Collector's office/ Tehsildar's Office far 30 days. ) .

The Project Authorities should widely advertise the grant™f this EC letter by printing the same in at least two local
newspapers, one of which shall be in vernacular language of the concermed area. The advertisement shall be done within

EC Identification No. - EC25B001HP160854  File No. - HPSEIAA/2023/1078 Date of Issue EC - 04/03/2025 Page 2 0f 8
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\"-'/D. Noise and vib moni . . , .
1. The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer shall be monitored
periodically as per applicable DGMS guidelines.

2. The illumination and sound at night at project sites disturb the villages in respect of both human and animal population.
Consequent sleeping disorders and stress may affect the health in the villages located close to mining operations.
Habitations have a right for darkness and minimal noise levels at night. PPs must ensure that the biological clock of the
villages is not disturbed; by orienting the floodlights/ masks away from the villagers and keeping the noise levels well
within the prescribed limits for day /night hours.

3. The Project Proponent shall take measures for control of noise levels below 85 dBA in the work environment. The
workers engaged in operations of HEMM, etc. should be provided with ear plugs /muffs. All personnel including laborers
working in dusty areas shall be provided with protective respiratory devices along with adequate training, awareness and
information on safety and health aspects. The PP shall be held responsible in case it has been found that workers/
personals/ laborers are working without personal protective equipment.

Mining pl

1. The Project Proponent shall adhere to the working parameters of mining plan which was submitted at the time of EC
appraisal wherein year-wise plan was mentioned for total excavation i.e. quantum of mineral, waste, over burden, inter
burden and top soil etc. No change in basic mining proposal like mining technology, total excavation, mineral & waste
production, lease area and scope of working (viz. method of mining, overburden & dump management, O.B & dump
mining, mineral transportation mode, ultimate depth of mining etc.) shall not be carried out without prior approval of the
SEIAA, which entail adverse environmental impacts, even if it is a part of approved mining plan modified after grant of EC
or granted by State Gowt. in the form to Short Term Permit (STP), Query license or any other name. )

2. The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance approved from Indian
Bureau of Mines/Department of Mining & Geology/Department of Industries as required under the Provision of the MMDR
Act, 1957 and Rules/ Guidelines made there under. A copy of approved final mine closure plan shall be submitted within
2 months of the approval of the same from the competent authority to the concemed Regional Office of the Ministry of
Environment, Forest and Climate Change & SEIAA for record and verification.

3. Theland-use of the mine lease area at various stages of mining scheme as well as at the end-of-life shall be governed as
per the approved Mining Plan. The excavation vis-a-vis backfilling in the mine lease area and corresponding afforestation
to be raised in the reclaimed area shall be governed as per approved mining plan. PP shall ensure the monitoring and
management of rehabilitated areas until the vegetation becomes self-sustaining. The compliance status shall be
submitted half-yearly to the concerned Regional Office, MOEFCC & SEIAA. ,

Land reclamation £

1. The Overburden (O.B.) generated during the mining operations shall be stacked at earmarked OB dump site(s) only and
it should not be kept active for a long period of time, The physical parameters of the OB dumps like height, width and
angle of slope shall be governed as per the approved Mining Plan as per the guidelines/circulars issued by D.G.M.S w.r.t.
safety in mining operations shall be strictly adhered to maintain the stability of top soil/OB dumps. The topsoil shall be
used for land reclamation and plantation.

2. The reject/waste generated during the mining operations shall be stacked at earmarked waste dump site(s) only. The
physical parameters of the waste dumps like height, width and angle of slope shall-be govemed as per the approved
Mining Plan as per the guidelines/circulars issued by DGMS w.r.t. safety in mining operations shall be strictly adhered to
maintain the stability of waste dumps. : A

3. The reclamation of waste dump sites shall be done -in scientific manner as-per the Approved Mining Plan cum
Progressive Mine Closure Plan. :

4, The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain the slope stability,
prevent erosion and surface run off. The selection of local species regulates local climatic parameters and help in
adaptation of plant species to the microclimate. The gullies formed on slopes should be adequately taken care of as it
impacts the overall stability of dumps. The dump mass should be consolidated with the help of dozer/ compactors thereby
ensuring proper filling/ leveling of dump mass. In critical areas, use of geo textiles/ geo-membranes / clay liners /
Bentonite etc. shall be undertaken for stabllization of the dump.

5. The Project Proponent shall carry out slope stability study in case the dump height is more than 30 meters. The slope
stability report shall be submitted to concerned regional office of MOEF&CC & SEIAA.

6. Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the mine working, mineral
yards and Top Soil/lOB/MWaste dumps to prevent run off of water and flow of sediments directly into the water bodies
(Nallah/ River/ Pond etc.). The collected water should be utilized for watering the mine area, roads, green belt
development, plantation etc. The drains/ sedimentation sumps etc. shall be de-silted regularly, particularty after monsoon
season, and maintained propery. )

7. Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB dumps to prevent
storm run-off and sediment fiow into adjoining water bodies, A safety margin of 50% shall be kept for designing of sump
structures over and above peak rainfall (based on 50 years data) and maximum discharge in the mine and its adjoining
area which shall also help in providing adequate retention time period thereby allowing proper settling of sediments/ silt
material. The sedimentation pits/ sumps shall be constructed at the corners of the garland drains.

8. The top soll, If any, shall temporarily be stored at earmarked site(s) within the mine lease only and should not be kept
unutilized for long. The physical parameters of the top soil dumps like height, width and angle of slope shall be governed
as per the approved Mining Plan and as per the guidelines framed by DGMS w.r.t. safety in mining operations shall be
strictly adhered to maintain the stability of dumps. The topsoil shall be used for land reclamation and plantation purpose.

T

EC Identification No. - EC25B001HP160854  File No. - HPSEIAN2'023/1 078 Dats of Issue EC - 04/03/2025 Page 4 of 8
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7 days of the issue of the clearance letter mentioning that the instant project has been accorded EfC and copy of the g )
letter is available with the State Pollution Control Board/Committee and web site of the Ministry of Environment, Foraefy \
and Climate Change (www.parivesh.nic.in). A copy of the advertisement may be forwarded to the concerned MoEFCe N
Regional Office for compliance and record, o

14 The Project Proponent shall inform the SEIAA for any change in ownership of the mining lease. {n case there is any
change ijn ownership or mining lease is transferred than mining operation shall only be carried out after transfer of EC as
per provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

B, ir ity Monitori nd Preservation

1. The Project Proponent shall install a minimum of 3 (three) onfine Ambient Air Quality Monitoring Stations with 1 (one) in
upwind and 2 (two) in downwind direction based on long term climatological data about wind dlrec;:qn such thgt an angle
of 120° is made between the monitoring locations to monitor critical parameters, relevant for mining operations, of air
pollution viz. PM20, PM2.5, NO,, CO, and S0; etc. as per the methodology mentioned in NAAQS Notification No, B-
29016/20/90/PCI/l, dated 18.11.2009 covering the aspects of transportation and use of heavy machinery in the impact
zone. The ambient air quality shall also be monitored at prominent places like office building, canteen etc. as per the site
condition to ascertain the exposure characteristics at specific places. The above data shall be digitally displayed within 03
months in front of the main Gate of the mine site,

2, Effective safeguard measures for prevention of dust generation and subsequent suppression (like regular water
sprinkling, metalled road construction etc.) shall be carried out in areas prone to air pollution wherein high levels of PM10
and PM2.5 are evident such as haul road, loading and unloading point and transfer points. The Fugitive dust emissions
from all sources shall be regularly controlled by installation of required equipment's/ machineries and preventive
maintenance. Use of suitable water-soluble chemical dust suppressing agents may be explored for better effectiveness of

dust control system. It shall be ensured that air pollution level conform to the standards prescribed by the MOEFCC/
Central Pollution Control Board,

C. . . .

1 In case, immediate mining scheme envisages intersection of ground water table, then Environmental Clearance shall
become operational only after receiving formal clearance from CGWA. In case, mining operation involves intersection of
ground water table at a later stage, then PP shall ensure that prior approval from CGWA and MoEFCC is in place before
such mining operations. The permission for intersection of ground water table shall essentially be bhased on detailed
hydro-geological study of the area.

2 Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and around the mine lease shall be

N carried out and records maintain, The natural water bodies and or streams which are flowing in an around the village,
should not be disturbed. The Water Table should be nurtured so as not to go down below the pre-mining period. In case
of any water scarcity in the area, the Project Proponent has to provide water to the vikiagers for their use. A provision for
regular monitoring of water table in open dug wall located in viilage should be incorporated to ascertain the impact of
mining over ground water table. The Report on changes in Ground water level and quality shall be submitted on six-
monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control
Board & SEIAA .

3 Project Proponent shall regularly monitor and maintain recards w.r.t. ground water level and quality in and around the
mine lease by establishing a network of existing wells as well as new piezo-meter installations during the mining
operation in consultation with Centra! Ground Water Authority/ State Ground Water Department. The Report on changes
in Ground water level and quality shall be submitted on six-monthly basis to the Regional Office of the Ministry, CGWA
and State Groundwater Department / State Pollution Control Board.

4 The Project Proponent shall undertake regular monitoring of natural water course/ water resources/ springs and perennial
nallahs existing/ flowing in and around the mine lease and maintain its records. The project proponent shall undertake -
regular monitoring of water quality upstream and downstream of water bodies passing within and nearby/ adjacent to the
mine lease and maintain its records. Sufficient number of guliies shall be provided at appropriate places within the lease
for management of water. PP shall carryout regular monitoring w.r.t. pH and included the same in manitoring plan. The
parameters to be monitored shall include their water quality vis-a-vis suitability for usage as per CPCB criteria and flow
rate. It shall be ensured that no obstruction and/ or alteration be made to water bodies during mining operations without
justification and prior approval of MoEFCC, The monitoring of water courses/ bodies existing in lease area shall be
carried out four times in a year viz. pre-monsoon (April-May), monsoon (August), post-monsoon (November) and winter
(January) and the record of monitored data may be sent regularly to Regional Office, MOEFCC, SEIAA, Central Ground
Water Authority and Regional Director, Central Ground Water Board, State Pollution Control Board and Central Pollution
Control Board. Clearly showing the trend analysis on six-monthly basis.

5  Quality of polluted water generated from mining operations which include Chemical Oxygen Demand (COD) in mines run-
off, acid mine drainage and metal contamination in runoff shall be monitored along with Total Suspended Solids (TDS),
Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on the website of
the company as well as displayed at the project site in public domain, on a display board, at a Suitable location near the
main gate of the Company. The circular No. J- 20012/1/2006-IA.I (M) dated 27.05.2009 issued by Ministry of
Environment, Forest and Climate Change may also be referred in this regard. .

6  Project Proponent shall plan, develop and implement rainwater harvesting measures on long term basis to augment
ground water resources In the area In consultation with Central Ground Water Board/ State Groundwater Department. A
report on amount of water recharged needs to be submitted to Reglonal Office MOEFCC & SEIAA annually,

7 Industrial waste water (workshop and waste water from the mine) should be properly collected and treated so as to
conform to the notified standards prescribed from time to time. The standards shall be prescribed through Consent to
Operate (CTO) issued by concerned State Pollution Control Board (SPCB). The workshop effluent shall be treated after
its initial passage through Oil and grease trap, , .

8  The water balance/water auditing shall be carried out and measure for reducing the consumption of water shall be taken
up and reported to the Reglonal Office of the MoEF&CC, SEMA and State Pollution Control Board/Commitee,
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9. The mining lease holders shall, after ceasing mining@pﬁtions. undertake re-grassing the mining area and any other

W area which may have been disturbed due to their mining activities and restore the land to a condition which is fit for
growth of fodder, flora, fauna etc.
G. Transportation ,

1. No Transportation of the minerals shall be allowed in case of roads passing through villages/ habitations. In such cases,
PP shall construct a bypass road for the purpose of transportation of the minerals leaving an adequate gap (say at least
200 meters) so that the adverse impact of sound and dust along with chances of accidents could be'mmgated. Al costs
resulting from widening and strengthening of existing public road network shall be borne by the PP in consultation with
nodal State Govt. Department. Transportation of minerals through road movement in case of existing village/ rural roads
shall be allowed in consultation with nodal State Govt. Department only after required strengthening such that the
carrying capacity of roads is increased to handle the traffic load. The pollution due to transportation load on the
environment will be effectively controlled and water sprinkling will also be done regularly. Vehicular emissions shall be
kept under control and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate for all the
vehicles from authorized pollution testing centers.

2. The Main haulage road within the mine lease should be provided with a permanent water sprinkfing arrangement for dust
suppression. Other roads within the mine lease should be wetted regularly with tanker-mounted water sprinkling system.
The other areas of dust generation like crushing zone, material transfer points, material yards etc. should invariably be
provided with dust suppression arrangements. The air pollution control equipments like bag filters, vacuum suction hoods,
dry fogging system etc. shall be installed at Crushers, belt-conveyors and other areas prone to air pollution, The belt

conveyor should be fully covered to avoid generation of dust while transportation. PP shall take necessary measures to
avoid generation of fugitive dust emissions.

H. Green Belt

1. The Project Proponent shall develop greenbelt in 7.5 m wide safety zone all along the mine lease boundary as per the
guidelines of CPCB in order to arrest poliution emanating from mining operations within the lease. The whole Green belt
shall be developed within first 5 years starting from windward side of the active mining area. The development of
greenbeit shall be governed as per the EC granted by the SEIAA irrespective of the stipulation made in approved mine
plan. : .

2. The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of mining lease, around
water body, along the roadsides, in community areas etc. by planting the native species in consultation with the State
Forest Department/ Agriculture Department/. Rural- development department/ Tribal Welfare Department/ Gram
Panchayat such that only those species be selected which are of use to the local people. The CPCB guidelines in this
respect shall also be adhered. The density of the trees should be around 2500 saplings per Hectare. Adequate budgetary
provision shall be made for protection and care of trees. & |

3. The Project Proponent shall make necessary alternative arrangements for livestock feed by developing grazing land with
a view to compensate those areas which are coming within the mine lease. The development of such grazing land shall
be done in consultation with the State Government. In this regard, Project Proponent should essentially implement the
directions of the Hon'ble Supreme Court with regard to acquisition of grazing land. The sparse trees on such grazing
ground, which provide mid-day shelter from the scorching sun, should be scrupulously guarded/ protected against fefling
and plantation of such trees should be promoted.

4. The Project Proponent shall undertake all precautionary measures for conservation and protection of endangered flora
and fauna and Schedule-l species during mining operation. A Wildlife Conservation Plan shall be prepared for the same
clearly delineating action to be taken for conservation of flora and fauna. The Plan shall be approved by Chisf Wild Life
Warden of the State Gowt.

5. And implemented in consultation with the State Forest and Wildlife Department. A copy of Wildlife Conservation Plan and
its implementation status (annual) shall be submitted to the Regional Office of the Ministry & SEIAA

1. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well as Periodical medical
examination of the workers engaged in the mining activities, as per the DGMS guidelines. The records shall be
maintained properly. PP shall also carryout Occupational health check-ups in respect of workers which are having
ailments like BP, diabetes, habitual smoking, etc. The check-ups shall be undertaken once in six months and necessary
remedial/ preventive measures be taken. A status report on the same may be sent to MoOEFCC Regional Office, SEIAA
and DGMS on half-yearly basis.

2. The Project Proponent must demonstrate commitment to work towards ‘Zero Harm' from their mining activities and carry
out Health Risk Assessment (HRA) for identification workplace hazards and assess their potential risks to health and
determine appropriate control measures to protect the health and wellbeing of workers and nearby community. The
proponent shall maintain accurate and systematic records ‘of the HRA, The HRA for neighbourhood has to focus on
Public Health Problems like Malaria, Tuberculosis, HIV, Anaemia, Diarrhoea in children under five, respiratory infections
due to bio mass cooking. The proponent shall also create awareness and educate the nearby community and workers for
Sanitation, Personal Hygiene, Hand washing, not to defecate in open, Women Health and Hygiene (Providing Sanitary
Napkins), hazard of tobacco and alcohol use. The Proponent shall carryout base line HRA for all the category of workers
and thereafter every five years.

3. The Proponent shall carry out Occupational health surveillance which be a part of HRA and include Biological Monitoring
where practical and feasible, and the tests and investigations relevant to the exposure (.g. for Dust a X-Ray chest; For
Noise Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic Assessment; for Manganese Miners
a complete Neurological Assessment by a Certified Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic
Chromium- Fortnightly skin inspection “of hands and forearms by a responsible person, Except routine tests all tests
would be carried out in a Lab accredited by NABH. Records f Health Surveillance must be kept for 30 years, including
the results of and the records of Physical examination and teg!sf The tecord of exposure due to materials like Asbestos,
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; jum need 1o be handed ovyr,
Hard Rock Mining, Silica, Gold, Kaolin, Aluminium, Iron, Manganese, Chm Leid'nl:urznu!d be obligatory for the Sta:éf l '
to the Mining Department of the State in case the ife of the mine is less Ye:f’ the records including X-Ray. Only

Mines Departments to make arrangements for the safe and secure storage ariteria (17 x
Ico:;’venﬁo:?al X-Ray will Ibe) accepted for record purposes and not the digital one). X-Ray must meet ILO frxa
nches and of good quality), o

4. The Proponent shall maintained a record of performance indicators for workers which includes gac);rt]f;g:e;ggl"i gn%g?eg
significant decline in their Body Mass Index and it should stay between 18.5 -24.9, (b) the Fina hould be noyDiminution
with the base line X-Ray should not show any capacities ,(c) At the end of their teaving job there s Ogvc and the rato)
in their Lung Functions Forced Expiratory Volume in one second (FEV1),Forced Vital Capacity ( b)' fected. As a
unless they are smokers which has to be adjusted, and the effect of age, (d) their hearing should not be a teg y K Pain
proof an Audiogram first and tast need to be presented), (e) they should not have developed any Persisten hac hould
Neck Pain, and the movement of their Hip, Knee and other joints should have normal range of movement, (1) t eé é %1&
hot have suffered loss of any body part. The record of the same should be submitted to the Rgglqna’,omcev MoEFC
SEIAA annually along with details of the relief and compensation paid to workers having above indications. _

5. The Project Proponent shall ensure that Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and health aspects. o )

6. Project Proponent shall make provisior. for the housing for workersflabours or shall construct labour camps within/outside
(company owned land) with necessary basic infrastructure/ facilties like fuel for caoking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche for kids etc. The housing may be provided in the form of temporary structures
which can be removed after the completion of the project related infrastructure. The domestic waste water should be
treated with STP in order to avoid contamination of underground water. ) ,

7. The activities proposed in Action plan prepared for addressing the issues raised during the Public Hearing shall be
completed as per the budgetary provisions mentioned in the Action Plan and within the stipulated time frame, The Status

Report on implementation of Action Plan shall be submitted to the concerned Regional Office of the Ministry, SEIAA
along with District Administration.

J. rporate Environment Responsibility (CER
1. The activities and budget earmarked for Corporate Environmental Responsibility (CER) as per Ministry's O.M No 22-
65/2017-I1A. Il (M) dated 02.05.2018 or as proposed by EAC should be kept in a separate bank account. The activities
proposed for CER shall be implemented in a time bound manner and annual report of implementation of the same along
with documentary proof viz. photographs, purchase documents, latitude & longitude of infrastructure developed & road
. constructed needs to be submitted to Regional Office MOEF&CC & SEIAA annually along with audited statement,
2, Project Proponent shall keep the funds earmarked for environmental protection measures in a separate account and

refrain from diverting the same for other purposes. The Year wise expenditure of such funds should be reported to the
MOEFCC and its concemed Regional Office & SEIAA. :

Miscellaneous :

1. The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area once in five years
purpose of monitoring land use pattern and submit a report to concerned Regional Office of the MOEFCC & SEIAA

2. The Project Authorities should inform to the Reglonal Office & SEIAA regarding date of financial closures and final
approval of the project by the concerned authorities and the date of start of land development work.

38, The Project Proponent shall submit six monthly compliance reports on the status of the implementation of the stipulated
environmental safeguards to the MOEFCC & its concerned Regional Office, SEIAA, Central Pollution Control Board and
State Pollution Control Board. iy

4. A separate 'Environmental Management Cell! with suitable qualified manpower should be set=up under the control of a
Senior Executive. The Senior Executive shall directly report to Head of the Organization. Adequate number of qualified
Environmental Scientists and Mining Engineers shall be appointed and submit a report to RO, MoEFCC & SEIAA.

5. The concemed Regional Office of the MOEFCC shall randomly monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation to the MoEFCC officer(s) & competent Authority by fumnishing the
requisite data / information / monitoring reports,

L. Additional Conditions

1. The capital cost (@ Rs. 4.00 lacs per s ha) under CER, shall be deposited in HDFC Saving Bank Account No.
50100626488752, IFSC: HDFC0Q06405, office of EC Monitoring Cell, DEST&CC, GOHP. The Director (DEST&CC) may
devise a plan for this purpose in consultation with project proponent,

2. The project proponent shall provide one plastic waste shredder machine to DEST& CC, Shimla within one month from the
date of issuance of EC letter, for further distribution under CER. The machines will be purchased from authorised/
approved sources and CMC/AMC will be assured with supplier for at least three years from date of installation. The
Project proponent shall be responsible for functioning of the machines. The size of the shredded plastic shall be less than
2.36 mm. Technical specifications of the plastic waste shredder are as under:

Plastic Waste Shredder specifications (250Kg/Hr.)
PARAMETER SPECIFICATION
Mechanism type Double shaft with rotating blades
Application Shredding of RDF waste (Plastic bags, polythene, rags, leather, rubber
etc, found in the Municipal Waste)
Shredder capacity 250-300 Kg/hr
Machine Size Height- 4.5 ft, Length- Any & Width- Any.
Blade MOC _ WP 45/ENCS (Phfden) . _
Minimum height of hook above shaft & 70-SOmm -
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/| Output shredded material size <2.36 mm
Working chamber 300mm X 380 mm
Motor HP 7.5HP
Total motor 1'Nos.
RPM of shafts 30-40
Motor make Havells/ Crompton
Motor rating IE2
Total gearbox 1Nos.
Hopper size 500mm X 350mm
Structure & cover & Hopper MOC MS with paint
Extra features Cladding total body
Supply 3 Phase 440V- 50Hz.
Panel
Panel function Overload Protection, Short Circuit protection, Tower light, Limit switch
for safety (when machine front cover open machine to stop working)
Warranty
Duration 12 months or more
Scope under warranty _| All the spares & repair work including lahor

3. The project proponent shall sensitize and create awareness among people working within the project area as well as its
surrounding area on the ban of SUP in order to ensure the compliance of Notification published by MoEF&CC on
12/08/2021. A report, along with photographs, on the measures taken shall also be included in the six monthly
compliance report being submitted by the project proponents.

4. The project proponent, before start of miring operations, shall install CCTV cameras on the mining site covering all
angles of mining site including entry & exit points. These cameras shall be theft and tamper proof. Where
electricity/power is not available solar energy based cameras shall be installed with adequate battery backups. Date-wise
video records w.r.t. CCTV camera shall be hosted & stored online and online portal link shall be shared with the office of
Director-cum-Member Secretary, HPSEIAA through official e-mail: dbt-hp@nic.in.

5. Plantation of saplings shall be carried out in the earmarked 33% greenbelt area as a part of the tree plantation campaign
"Ek Ped Ma Ke Naam" and the details of the same shall be uploaded in the MeriliFE Portal (https:/merilife.nic.in).

* 6. The project proponent shall ensure that mining is carried out strictly in accordance with the approved mining plan failing
which strict action under Environment (Protection) Act, 1986 will be initiated against the proponent and environmental
compensation shall be imposed as per orders of Hon'ble NGT dated 19.02.2019 in the matter of OA No. 533/2017 (W.P)
(Civil) No. 375/2012).

7. The Department of Industries, Himachal Pradesh shalt ensure that the mining is carried out strictly as per the Terms &
Conditions of the Environment Clearance.

8. The Geological Wing of the Department of Industries, Himachal Pradesh and Project proponent shall ensure that the
mining outside the riverbed on Patta Land/ Khatedari Land be granted when there is possibility of replenishment of
material. In case, there is no replenishment then mining lease shall only be granted when there is no riverbed mining
possibility within 5 KM of the Patta Land/ Khatedari land.

9. The Midterm review of hill slope mining activity shall be undertaken in case of any deviation from terms and conditions of
EC/ Mining plan the EC shall be withdrawn along with environmental compensation imposed as per orders of Hon'ble
NGT dated 19.02.2019 in the matter of OA No. 593/2017 (W.P.) (Civil) No. 375/2012).

10. The project proponent will ensure that no harm to the adjoining land or environmental degradation is caused due to
mining activities and the mining activities are undertaken strictly as per approved mining plan.

11. This Environmental Clearance shall become operational only after receving formal Forest Clearance (FC) under the
provision of Forest Conservation Act, 1980, if applicable to the Project.

12. The project proponent shall ensure that the mining activity is carried out after leaving the required buffer zone and
distance from existing habitation/village. Measures will be taken to protect the nearby habitation from noise, water and air

pollution.

Member Secretary
State Level Environment Impact Assessment Authority
Himachal Pradesh
Endst. No. As Above,
Copy to following for further necessary action:
1. The Secretary (Environment), Ministry of Environment, Forests & Climate Change (MOEF&CC), Gol, Indira Paryavaran
Bhawan, Jor Bagh Road, New Delhi - 110003 .
2. The Chairman, Central Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East Arjun Nagar, New
Delhi-110032.
3. The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009.
4. The Director (Environment, Science & Technology) to the GoHP, Shimla;171001.
- 5. The Adviser (IA), MOEF&CC, Gol, Indira Paryavaran Bhawan, Jof Bagh Road, New Delhi - 110003.
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8. The Integrated Regional Office, MOEF&CC, CGO Complex, Shivalik Khand, Longwood, Shimia, H(;’0-§71001. ¥
7. The Monitoring Cell, MoEF&CC,Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110
8. Record File.
Validity QwWn
, ) Digitally signed j D.C. Rana
S Designation: Méofber Secretary
= Date and Time[3}#2025 4:36:42
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No. Udyog-Bhu (Khani-4) Laghu-48/2021- /5 47,
Government of Himachal Pradesh

Department of Industries

“Geological Wing”

Dated, Shimla-171001, the 53 b eyl 2025,
From: 4

Geologist Zone-1V,

Himachal Pradesh.
To /

\/S t. Lachhami Devi W/o Sh. Chatter Singh,
~ Village Bair, P.O. Tilli, Tehsil Sadar,

Distt. Mandi, H.P.
Subject: Grant of mining lease.
Sir,

Please refer to your online application for the grant of mining lease.

Based ‘upon the recommendations of Joint Inspection Commitice &

completing all the codal formalities as mentioned in the letter of intent, it has been decided to

grant the mining lease in your favour under the provisions of the Himachal Pradesh Miror

Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage)

Rules,

2015, for extraction of Stone for use in already established Stone Crusher unit i.e. M/s

Mahalaxmi Stone Crusher, over an area measuring 09-01-16 Bighas, (Hill Slope), comprising of
Khasra No. 1229/1/1 (Pvt. land), falling in Mauza/Mohal Kathalag/141, Tehsil Sadar, Dist.

Meandi, H.P. for a period of 5 years or upto the date of valid mining plan whichever is earlier

subject to the following terms & conditions:-

1.

That you shall have to execute a mining lease deed on the Form “F” on Non-Judicial
Stamp Papers worth Rs.26000/- (Rs. Twenty Six Thousand) only and submit three copies
of the same along with original reyenue record i.e Tatima & Jamabandi of the area duly
complete in all respects to this office, within three months from the date of issue of this

order.

That you shall have to deposit a sum of Rs. 25, 000/~ (Rupees Twenty Five Thousand)
only in the shape of F.D.R. duly pledged in favour of the undersigned as security deposit

for a period of 5 years.

The lessee shall furnish Financial Assurance of Rs. 5,000/-(as per the mining lease area)
in the form of F.D.R duly pledged in favour of State Geologist, Himachal Pradesh for due

observance of provisions of mining plan.
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4. The lessee shajj deposit demarcation expenditure if demarcation needs to be carr ied out

by the Department and the lessee shall enter the land only when the demarcation of the
area is got conducteq from the Revenue Department in the presence of Departmental

officials and boundary pillars are raised.

S. The lessee shal at his own expenses erect and at all times maintain and keep in good
condition boundary marks and pillars necessary to indicate the demarcation shown in the
Tevenue record annexed to the lease deed. Mining operation shal] only be allowed after
getting a certificate from the concerned Mining Officer that demarcation of the area has
been done ag per the plan and that concreie boundary pillars of atleast 3 feet height have

been raised.

6. The lessee sha]] have to submit a plar. with Mining Officer for approach road in order to

give a reasonable & shortest approach to the mine and to the mines of adjoining lessees.

~

The lessee sha]] do mining in g scientific and Systematic manner, and 1o ensure the same.

(&) Dumping sites for mine waste and top soil shall be provided-in such a way so that

there is no damage to the adjoining land ang the same does not roll down the slope.

(b) Diversion dams and other engiﬁ'eering Structures as advised by the Department from
time to time, at different suitable sites shali be 8ot erected to arrest and channelise the
flow of water and also to avoid erosjop of the land, causing siltation of nearby natura]
water bodies, '

(c) The loading/unloading points in the mine areas shall be developed in such a way that
10 hindrance is caysed to the traffic and no material is stacked within the acquired
width of P.W.D, road.

controlied by undertaking afforestation op worked out areas, waste disposal areas and

in the areas where N0 working is Proposed.

* P—
-"‘\
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10.

11.

13,

14.

(f) Labourers shall be provided with safety equipments like boots, helmets, ropes, ear
plugs and even nose filters. Site services like rest shelter, drinking water and first aid
facilities shall also be provided at the mining site.

The lessee shall pay royalty on the Scheduled rates as specified in H.P. Minor Mineral

(Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage)
Rules, 2015. The royalty shall be charged on the basis of actual production which will be
computed based on consumption of electricity and other measures.

The lessee shall pay dead rent, if applicable, at the rate specified in the third schedule of
the H.P. Minor Mineral (Concession) and Minerals (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2015.

In case the lessee does not pay dead rent/surface rent in two half yearly installments on
the 15™ April, and 15" October each year during subsistence of lease, simple interest at
the rate of 24% per annum shall be charged for default period.

The lessee shall not carry on or allowed to be carried on any mining operation at any

point within a distance of 100 metres from any railway line, except under and in

accordance with the previous written permission of the Railway Administration or 100

metres from edge of National Highway or 25 metres from edge of State Highway or 10

metres from edge of other roads or 50 metres from edge of any reservoir, canal or

buildings or inhabited sites except under and in accordance with the previous permission
of the Competent Authority. The Railway Administration or the Joint Inspection

Committee may in granting such permissions, impose such conditions as may deem fit.

There should be no interruption during the playing of vehicles on HPPWD road while

miniﬁg and no approach road from P.W.D. road shall be allowed to lease area, unless

lessee/ contractor obtains written perrﬁission from XEN, PWD for making road leading to
all intake places from the PWD roads.

The lessee shall be bound to pay Rs. 5/- per trolley and Rs. 10/~ per truck on extraction

and export of sand, stone & bajri to the concerned Gram Panchayat through the Mining

Officer Mandi. The lessee shall also pay E V Charges equivalent to Rs. 5/- per tonne,

online processing fees equivalent to Rs. 5/- per tonne and Milk cess equivalent to Rs. 2/-

tonne.

If necessary, the lessee shall have to erect check dams and other retaining structures to

check the banks or soil erosion during mining activities.

{\’ ——r
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15.

16.

17.

26.

27.

45 X

A

The lessee shall work in the mining lease area as per the conditions stipulated in the EIA
Clearance issued by the State Level Fnvironment Impact Assessment Authority,
Himachal Pradesh vide EC identification No. EC25B001HP160854 and file No.
HPSEIAA/2023/1078 dated 04.03.2025. The Environment clearance is valid upto
03.03.2028, thereafter the mining activities in the granted area shall be deemed
suspended till Environmental clearance is renewed.
The lessee shall obtain consent of the H.P. State Environment Protection and Pollution
Control Board before start of mining operation, separately under the consent mechanism.
The lessee shall be bound to comply with all the directions and instructions if any issued
by the Hon’be High Court, H.P as well as by the State Government from time to time
with regard to mining operation and stone crusher.
The lessee shall carry out mining operation in the lease area strictly in accordance with
approved Mining Plan and as per Himachal Pradesh Minor Minerals (Concession) and
Minerals (Prevention of illegal Mining, Transportation and Storage) Rules, 2015.
With regard to the local objections if any, raised by the local people, entire responsibilitv
to settle the issue will be of the lease holder.
The lessee shall set;tle the dispute, arises if any, between him and land OWIIers/co-
sharers/right holders at his own level and shall indemnify the Govt. in this behalf.
No quarrying operation or mining shall carried on or permitted to be carried on by the
Mineral Concession holder upto any point within five meters from the outer periphery of
adjoining land as a safety zone. .
The Jease holder shall not store/stack any maierial in the acquired width of PWD road
without the specific permission of the corp petent authority.
No mining shall be allowed in forest land without permission from the competent
authority of Forest Department including any other land where there is growth of trees.
No mining shall be allowed in areas which may cause aesthetic/visual degradation near
any known tourist spot.
No mining shall be allowed near to the site of culture, religious, historical, archeological
or scenic importance,
No mining shall be allowed near habitation, where it is likely to cause noise beyond the
permissible limit and vibration problems, due to blasting or operation of machinery.
The lessee shall take adequate steps to control and check soil erosion, debris flow etc. by
raising various engineering structure,

Yoo
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46

submit renewal of mining lease application before one year from the expiry of lease

period.

Any other conditions as required for regulating the mining activities could
be incorporated at the time of execution of mining Izase deed agreement.

The lessee shall submit fresh No Mining Dues Certificate, fresh revenue
record and Income Tax Clearance Certificate within three months of the grant order. The lease
deed shall be executed only after submission of above documents.

These orders are subject to revision, in case of any dispute, if arises due to

any reasons and the above conditions from 4 to 39 shall be incorporated in the lease deed in part-

V after clause No. 8.

Yours faithfuily.

Geologist Zomne-IV
Himacha! Pradesh
Endst. No. Udvog-Bhu (Khani-4) Laghu-48/2021- Dated 20237
Copy to the following for information and necessary action please. '
The Sub-Divisional Officer (C) Sadar, Distt. Mandi, H.P.
The Range Forest Officer Mandi Forest Range, Distt. Mandi, H.P.
The Assistant Engineer, Chakkar Sub-Division, HPPWD Ner Chowk, Distt. Mandi. H.P.
The Assistant Engineer, JSV Sub Division Saigloo Distt. Mandi, H.P.
The Environmental Engineer, HPSPCB, Bilaspur, Distt. Bilaspur, H.P.
Mining Officer, Mandi, Disit. Mandi, H.P.
5
Geologist Zone-1V
Himachal Pradesh
Lo
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34.

(U9}
(9]

38.

39.

«
Y/

The lessee shall not'sell the raw material4;o any other stone crusher unit.
The lessee shall not sale the minor minerals out side the State.

No mining shall be allowed where subsidence of rocks is likely due to steep angle of
slope.

The lessee shall carry out the mining operation in his boundary limit and provide suitable
protection measures accordingly so that debris should not be rolled down.

It will be the responsibility of the lessee that he adhere all the Rules/Act and Court order
etc. as applicable to this proposal.

No blasting shall be resorted to without taking proper license under the Explosive Act,
1984,

The lessee shall pay contribution to District Mineral Foundation Fund (DMFT) and all
the applicable taxes/funds in lieu of mineral concession.

The lessee shall carry out mining operation in the lease area strictly in accordance with
the stipulations as laid down by the Joint Inspection Committee in the joint inspection
report.

The lessee shall employ/retain consultant as per classification specified in rule 55 of
Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of illegal
Mining, Transportation and Storage) Rules, 2015.

The mining lease deed will be executed at the capital of the State of Himachal Pradesh
subject to the provisions of Article-226 of the Constitution of India. It is agreed upon by
the lessee and the State Govt. that in the event of any dispute in relation to the area under
mining lease, conditions of the lease deed and in respect to all matter touching the
relétionship of the lessee and the State Govt. suit or petition shall be filed in the Civil
Court at Shimla and it is hereby expressly agreed that neither Party shall file a suit or
appeal being action at any place other than the Court named above i.e. Shimla.

The lessee shall, after ceasing mining operations, re-grass the mining area and any other
area which has-been disturbed due to mining activities and restore the land to a condition
which is fit for growth of fodder, flora, fauna etc., at its own cost, in compliance to the
directions passed by the Hon’ble Apex Court vide order dated 08.01.2020 in Writ
Petition (s) 114/2014 titled as Common Cause Vs Union of India & Ors.

As per Rule 16 (2) of the Himachal Pradesh Minor Minerals (Concession) and Minerals

(Prevention of illegal Mining, Transportation and Storage) Rules, 2015 the lessee shall

S,
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- ' . FORM ‘F’
N [See rule 17(3)]
Q‘/J FORM OF MINING LEASE DEED FOR MINOR MINERALS

{ This indenture made this J 8 -\L}day of WMy eh . 2025 between the Governor, '
Himachal Pradesh, acting through the Geologist Zone-IV, Himachal Pradesh (hereinafter referred to
) /asﬁe ‘Government’ which expression shall where the context so admits, include the successors and
";/ ‘ ignees) of the one part and Smt. Lachhami Devi W/o Sh. Chatter Singh, Prop. M/s Mahalaxmi
tone Crusher, Village Bair, P.O. Tilli, Tehsil Sadar, Distt. Mandi, H.P. (Hereinafter referred to
/<

/"1\%5 e ‘lessee’ which expression shall where the context so admits, include his heirs, executors,
(v
a\

administrators, representatives and permitted assignees) of the other part.
WHEREAS the Lessee has applied to the Government in accordance with the
Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,
Transportation and Storage) Rules, 2015 (hereinafter referred to as the ‘said Rules’) for grant of
mining lease for extraction of Stone for use in already existing stone crusher unit i.e. M/s Mahalaxmi
Stone Crusher, in respect of the lands hereinafter described in Clause (b) and has deposited with the
Government the sum of Rs. 25,000/-(Rupees Twenty Five Thousand) only as security and 5,000/-
as Financial Assurance (And whereas the lessee is in possession of a latest no mining dues
- certificate); and Now, therefore, this deed witnesses and the parties hereto hereby agree as follows:-
1. (@ Inconsideration of the rents and royalties, covenant and agreement hereinafter contained and
on the part of the lessee to be paid, observed and performed, the Government hereby grants
and demises unto the lessee all those mines/beds/veins/seams of extraction Stone (hereinafter
referred to as the ‘said minor minerals’) situated, lying and being in or under the lands which
are referred to in clause (b) together with the liabilities, powers and privileges to be executed
or énjoyed in connection herewith which are hereinafter mentioned in Part-I subject to the
restrictions and conditions and to exercise and enjoyment of such liberties, powers and
privileges which are hereinafter mentioned in Part-II and subject to other provisions of this
lease.
(b) The area of the said lands is as follows:
All that tract of land situated at Mauza/Mohal Kathalag/141, Tehsil Sadar, Distt. Mandi,
H.P. bearing Khasra No. 1229/1/1, totaling 09-01-16 Bighas (Pvt. land/Hill Slope) or
thereabouts delineated on the revenue map Tatima) or site plan hereto annexed and bounded
as follows:
On the North by as per revenue record attached
On the South by ) --do--

On the East by -—d%
i
W cﬂﬁﬁ
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( (hereinafter referred to as the ‘said lands’ or ‘leased area’).
(c) The lessee shall hold the premises lleé&rantcd and demised from the 2 8 }I, day of

v W pee dry ,2025 for the term of 5 years (from the dated of execution of lease deed)
or as per reserves calculated in the mining plan whichever is earlier.

PART -1

LIBERTIES POWERS AND PRIVILEGES TO BE EXERCISED AND ENJOYED BY THE

LESSEE (S). The following liberties, powers and privileges may be exercised and enjoyed by the

lessee(s) subject to the other provisions of this lease deed:-

1. To enter upon land and search for win, work etc: Liberties and power at all times during
the term hereby demised to enter upon the said lands and to search for mine, bore, dig, drill
for win work, dress, process, convert, carry away and dispose of the said minor minerals.

2. To sink drive and make pit, shaft and inclines etc.: Liberty and power for or in connection
with any of the purposes mentioned in this clause to sink, drive, make, maintain and use in
the said lands and pits, shafts, inclines, drifts, levels, water ways, airways and other works
(and to use, maintain, deepen or extend any existing works of the like nature in the said
lands).

3. To bring and use machinery, equipment’s: Liberty and power for or in connection with
any of the purposes mentioned in this clause to erect, construct, maintain and use on or under
the said lands any engine, machinery, plant, dressing floors, furnaces, coke ovens, brick
kilns, workshops, store-ﬁousqs-banglows, godowns, shed and other buildings and other
works and conveniences of the like nature on or under the said lands.

4. To use water from streams, ete.: Liberty and power for or in connection with any of the
purposes mentioned in this clause but subject to the rights of any existing or future lessees
and with the written permission of the Collector to appropriate and use water from any
streams, water course, springs or other source in or upon the said lands and to divert, step up
or dam any such stream or watercourse and collect or impound any such water and to make,
construct and maintain any water-course, cultivated land, village, buildings or watering
places for livestock of a reasonable supply of water as before accustomed nor in any way to
foul or pollute any streams or springs:

Provided that the lessee shall not interfere with navigation in any navigable stream nor shall
divert such stream without the previous written permission of the Government.

5. To fell undergrowth and utilize timber and trees, etc.: Liberty and power for or in
connection with any of the purposes mentioned in this lease deed, to clear undergrowth and

brush-wood. Lessee shall not fell any trees or timber standing or found on the said lands
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without obtaining prior permission in \«5@ from the concerned Competent Authority in
case of the forest area as per requirement of the Forest Conservation Act, 1980.

To get building and road materials, etc.: Liberty and power for or in connection with any
of the purposes, mentioned in this lease deed, to quarry and get stones, gravel and other
building and road materials and ordinary clay and to use and employ the same and to
manufacture such clay into bricks or tiles and to use such bricks or tiles but not to sell any
such material, bricks, tiles.

To use land for stacking purpose: Liberty and power to enter upon and use a sufficient part
of the surface of the said lands for the purposes of stacking, storing or depositing therein any
produce of the mines and works carried on and tools, equipment and other materials needed
for mining operations.

PART-1I
RESTRICTIONS AS TO THE EXERCISE OF THE LIBERTIES BY THE LESSEE

The liberties, powers and privileges granted under Part-I, are subject to the following
restrictions and subject to the other provisions of this lease deed:-

No mining operations within the limit of public works ete.: The lessee shall not carry on,
or allowed to carried on any mining operation at any point with in a distance of 100 (hundred)
metres from any railway line except under and in accordance with the previous written
permission of the Railway Administration, two kilometres from the limits of Municipal
Corporation/Committee, one kilometre from the limit of Nagar Panchayat or 100 (hundred)
metres from National Highway/Express way or 25 (twenty five) metres from State Highway
or 10 (ten) metres from other roads or 50 (fifty) metres from any reservoir, canal or buildings
or inhabited sites except under and in accordance with the previous permission of the
Comi)etent Authority. The Railway Administration or the Joint Inspection Committee may
in granting such permissions, impose such conditions as may deem fit.

Notice for surface operation in land not already in ‘use: Before using for surface
operations on any land which has not already been used for such operation, the lessee shall
give to the Director of Industries, Himachal Pradesh and the Mining Officer, two calendar
months, previous notice in writing, specifying the situation and the extent of the land
proposed to be so used and the purpose for which the same is required.

Not to use the land for other purposes: The lessee shall not cultivate or use the land for
purposes other than those specified in the lease deed.

Use of Mechanical Excavator for Mining: The collection/lifting of mineral with the help
of tyre mounted front end loader upto 80 Horse Power without provision for attaching

backhoe shall not be treated as mechan@mining and the use of such loader shall be allowed

f_)"?,fu 2o ':_4‘};!
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with the permission of the Director after d601iting fee and security as specified in the First
Schedule.”

5. Mining Plan: The lessee(s) shall carryout mining operation in accordance with the approved
mining plan.
PART - 111
COVENANTS OF THE LESSEE
The lessee hereby covenant(s) with the Government as follows:-

1. Rate of Royalty:

(a) The lessee shall pay royalty on the quantity of the said minor mineral removed from
the leased area in advance at the rate specified in the Second Schedule.

(b)  Mode of determination of sale price at the pit’s mouth: The sale price of the minor
minerals at the pit’s mouth shall be the current market price for the mineral of the
same grade less-

(i) Transport charges from the mine head to the nearest rail head;

(ii) Railway freight from the rail head to the market; and

(i) Estimated handling charges and other incidental expenditure not exceeding five
percent of the market price.

2. Surface Rent: - The lessee shall pay for the surface area occupied by him, surface rent at
the rate of Rs. 50000/~ per hectare per annum in two half yearly installments. No surface rent
shall be charged in the private lands.

3. Dead Rent:-The lessee si1all pay dead rent, if applicable, at the rate specified in the third
schedule of the H.P. Minor Minerals (Concession) and Minerals (Prevention of Ilegal
Mining, Transportation and Storage) Rules, 2015;

Provided that the lessee shall be liable to pay the dead rent or royalty in respect of each

minéral, whichever be higher but not both.

4. Working of newly discovered minerals: If any minor mineral, not specified in the lease, is
discovered in the leased area, the lessee shall report the discovery without delay to the
Government and shall not win or dispose of such minor mineral without obtaining a lease
therefore. If he fails to apply for such a lease within 6 months from the discovery of the minor
mineral, the Government or the authorized officer may give the lease in respect of such
mineral to any other person.

S. To commence mining operations within one year and carry them on properly: Unless
the Government for sufficient cause permits otherwise, the lessee shall commence mining
operations within one year, from the date of execution of the lease deed and shall thereafter

conduct such operations in a proper, skilful and workman like manner.

A
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10.

EXPLANATION: For the purpose ofﬁgclause ‘Mining Operation’ shall include the

erection of machinery, lying of a tramway or construction of a road in connection with the

working of the mine.

To erect and maintain Boundary Pillars, etc.: The lessee shall, at his own expense, erect

and at all times maintain and keep in good repairs boundary marks and pillars according to

the revenue map annexed to the lease.

Accounts: The lessee shall keep correct accounts showing the quantity and other particulars

of all minerals obtained from the mines and the number of persons employed therein and a

complete plan of the mine and shall allow any Officer authorized by the Himachal Pradesh

Government or the Central Government in that behalf to examine at any time any accounts

and records maintained by him, and shall furnish to the Himachal Pradesh Government or

the Central Government with such information and returns as it may require.

To allow facilities to other lessees, etc.: The lessee shall allow existing and future licensees

or lease holders/contractors of any land which is comprised in or adjoins or is reached by the

land, held by the lessee, reasonable facilities for access thereto.

To allow entry to Officers: The lessee shall allow any officer authorized by the Himachal

Pradesh Government and the Central Government to enter upon any building, excavation or

land comprised in the lease for the pﬁrpose of inspecting the mines.

Returns - The lessee shall;- _

(a) for calculating the royalty the lessee shall submit by the 10" of every month to the Mining
office, a return in Form-'G' gi'ifing _the tdtal quantity of minor mineral(s) raised and
despatched from the leased area in the preceding calendar month and its value and in case
of mineral based industry the monthly electricity consumption bill and other requisite
details also. If the lessee does not deposit royalty due for the preceding month by 10% of
every month, 24% per annum interest will be charged for the default period after 10% of
month.

(b) The lessee shall also furnish by the 15" April, every year to the Director of Industries
and other Officer (s) specified in the lease deed, a statement giving information in Form-
‘H’ regarding quantity and value of minor minerals (s) obtained during the last financial
year, average number of regular labourers employed (men and women separately),
number of accidents, compensation paid and number of days worked and wages paid to

them separately.

I1. To strengthen and support the mines: The lessee shall strengthen and support to the

satisfaction of the State Government, any part of the mine which in its opinion, requires such
R
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/ tank, canal, road or any other public work or buildings.

4 " 12. Information for using explosive: The le 3ha11 immediately give an information in

/’. N/ Form-‘I’ for use of explosive as soon as-
(a) the workings in the mine extends below superjacent ground;
(b) the depth of any open cast excavation measured from its highest to the Jowest point

reaches six metres;

(©) the number of persons employed on any day is more then 50(fifty); and
@ the explosives which are used.

13.  Maintenance of Sanitary conditions: The lessee shall maintain sanitary conditions in the

area held in by him under the lease.

14.  To pay compensation for damage and indemnify the Government: The lessee/lessees
shall make and pay such reasonable satisfaction and compensation as may be assessed by
lawful authority in accordance with the law in force on the subject for all damage, injury or
disturbance which may be done by him/them in exercise of the powers granted by this lease
and shall indemnify and keep indemnified fully and completely the State Government against
all claims which may be made by any person or persons in respect of any such damage, injury
or disturbance and all costs and expenses in connection therewith.

Abiding by rules: The lessee shall abide by all existing Laws (Acts) and Rules made

thereunder enforced by the Government of India or the Himachal Pradesh Government and

all such other Laws (Acts) or Rules as may be enforced from time to time in respect of
working of the mine and other matters affecting safety, health and convenience of the
employeés of the lessee or of the I;ublic.

16.  To report accident: The lessee shall without delay report to the Deputy Commissioner of
the District concerned and the Mining Officer or any other officer authorized by him, any
accident which may occur at or in the leased area.

17.  Delivery of possession of Land and Mines on the surrender or sooner determination of
the lease: At the end or sooner determination or surrender of the lease, the lessee shall
deliver up the said lands and all mines (if any dug therein) in a proper and workable state,
save in respect of any working as to which the Government might have sanctioned
abandonment.

18. To provide weighing machine: The lessee shall provide and at all times keep at or near the
pit-head at which the said mineral shall be brought 1o bank a properly constructed and
efficient weighing machine and shall weigh or cause to be weighed thereon all the said minor

minerals from time to time brought to bank sold,. € \?ﬂed and converted products, and shall
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19.

20.

21.

22.

23.

at the close ot each day cause the total weights, ascertained by such means of the said minor
minerals, ores, products, raised, sold, eﬁﬁed and converted during the previous twenty
four hours to be entered in the books of accounts. The lessee shall allow the Government at
all times during the said term to employ any person or persons to be present at the wei ghing
of said minor minerals as aforesaid and to keep accounts thereof and to check the accounts
kept by the Lessee. The lessee shall give 15 (fifteen) days previous notice in writing to the
concerned Mining Officer of every such measuring or weighing in order that he or some
officer on his behalf may be present thereat.

To secure pits, shafts, not fill them up: The lessee shall well and properly secure pits and
shafts and will not without permission in writing willfully close, fill up or chock any mine
or shafts.

Not to enter upon or to commence operations in the forest land: The lessee shall not enter
upon or commence any mining operations in forest land comprised in the leased area except
after previously obtaining permission in writing of the Competent Authority.

To respect water rights and not injure adjoining property: The lessee shall not injure or
cause to deteriorate any sources of water, power or water supply and shall not in any other
way render any spring or stream of water unfit to be used or do anything to injure adjoining
land, villages or houses.

Stocks lying at the end of the lease: The lessee shall on the termination or soomer
determination of the lease remove ali extracted minerals from the premises of the leased
areas within three months and thereafter all extracted minerals in the said lands left over
indisposed, after the termination or-determination of lease shall be deemed to be property of
the Government.

Payment of Taxes: The lessee shall duly and regularly pay to the appropriate authority all

taxes, cesses and local dues in respect of the leased area.

PART-IV
RIGHTS OF THE STATE GOVERNMENT
Premature Termination of Lease: Where the State Government is of the opinion that it is

expedient in the interest of regulation of mines and mineral development, preservation of
natural environment, control of floods, prevention of pollution or to avoid danger to public
health or communication or to ensure safety of building, monuments or other structures or
for such other purposes, as the State Government may deem fit, it may, by an order, in respect

of any minor mineral, make premature termination of mining lease with respect to the area

or any part thereof covered by such lease:-
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rrovided ndl no oraer making a premarure termination ol a mining tease shall be madae
except after giving the holder of the lease aﬁﬁmable opportunity of being heard.

 The Government may determine the lease: The Government shall have the right to
determine the lease after serving a notice on the lessee to pay the dues within 30 (thirty) days

from the date of receipt of the notice: If the dead rent or royalty or surface rent reserved or

made payable by the lessee is not paid within 15 (fifteen) days next after the date fixed in the
lease for payment of the same, Government or any other officer authorized by it in this behalf
may also at any time after serving the aforesaid notice, enter upon the said premises and
distrains all or any of the minerals or movable property therein and may carry away, detain
or order the sale of the property so distrained, or so much of it as will suffice for the
satisfaction of the rent or royalty due and all costs and expenses occasioned by the non-
payment thereof.

4. Determination of lease in public interest: The Government may by giving 6 (six)
months® prior notice in writing determine the lease if the Government consider that the area
under the lease is required for establishing an industry beneficial to the public in case of
Government land: Provided that in the state of National Emergency or War the lease may be
determined without giving such notice.

5. Right of pre-emption: The Government shall from time to time and at all times during the

: term of lease shall have the right (to be exercised by notice in writing to the lessee of pre-
emption of the said minerals and all products thereof lying) in or upon the said lands hereby
demised or elsewhere under the control of the lessee and the lessee shall deliver all minerals
or products- thereof to the Government at current market rates in such quantities and in the
manner, at the place specified in the notice exercising the said right.

6. Penalty for not allowing entry to Officers: If the lessee or his transferee or assignee does
not allow any entry or inspection under clause (9) of Part-I1I, the Government may cancel
the lease and forfeit in whole or in part. the security deposit paid by the lessee under rule 15
of the Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal
Mining, Transportation and Storage) Rules, 2015.

7= Acquisition of land of third parties and compensation thereof: In case the occupier or

owner of a land in respect of which minor mineral rights vest in the Government refuses his

consent to the exercise of the right and powers, reserved to the Government and demised to
the lessees or contractors, as the case may be, the lessees or contractors shall report to the

Government and shall deposit with it the amount offered as compensation and if the

Government is satisfied that the amount of compensation offered is fair and reasonable or if

it is not so satisfied and the lessee or cvrs/hall have deposited with it such further
1 | ® '“:". . R{{éﬁ; ﬁ
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the occupier to allow the lessee or contractor to enter the land and to carry out such operations
as may be necessary for the puri)oses. In sing the amournt of such compensation, the
Government shall be guided by the principles of Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Re-settlement Act, 2013 (Act No. 30
0f 2013).

PART-V
GENERAL
Cancellation: The lease shall be liable to be cancelled by the Government if the lessee ceases

to work the mine for a continued period of six months without obtaining written sanction of
the Competent Authority.
Notices: Every notice by these presents required to be given to the lessee shall be given in
writing to such person resident on the said lands as the lessee may appoint for the purpose of
receiving such notices and if there shall have been no such appointment then every such
notice shall be sent to the lessee by registered post addressed to the lessee at the address
recorded in this lease or at such other address in India as the lessee may from time to time in
writing to the Government designate for the receipt of notices and every such services shall
be deemed to be proper and valid service upon the lessee and shall not be questioned or
challenged by him/them.
Recovery: Without prejudice to any other mode of recovery authorized by any provision of
this lease or by any law, all amounts, falling due hereunder against the lessee may be
recovered as arrears of land revenue under the law in force for such recovery.
Forfeiture of property: The lessee should remove his property lying on the said lands within
three months after the expiry or sooner determination of the lease or after the date from which
any surrender by the lessee of the said lands under rule 22 of Himachal Pradesh Minor
Minerals (Concession) and Minerals (Prevention of Illegal Mining, Transportation and
Storage) Rules, 2015 becomes effecti've, as the case may be. The property left after the
aforesaid period of three months shall vest in the Government free from all encumbrances
and may be sold or disposed of in such manner as the Government, shall deem fit without
liability to pay compensation therefore, to the lessee.
Security and forfeiture thereof:
(@  The Government may forfeit the whole or any part of the security amount of
Rs.25,000/- and 5000/- deposited by the lessee on breach of any covenant to be

performed by the lessee under this lease deed.

S
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10.

11.

12.

(b)  The rights conferred by this clause shall be without prejudice to the rights conferred
on the State Government by any o@rlrovision or this lease or by any law.

(c) On such date as the Government may appoint within twelve calendar months after
the expiry of this lease the amount of security deposit paid in respect of this lease
shall be refunded to the lessee in case there is no violation of terms & conditions of
this lease deed. No interest shall run on the security deposit.

Survey and demarcation of the area: When a mining lease is granted by the Government,

arrangements shall be made, if necessary, at the expense of the lessee, for the survey and

demarcation of the area granted under the lease. The lessee shall have to bear actual expenses
of the staff deputed for the work.

Actual expense will include traveling allowances and daily allowances and salary of staff

plus 10 percent as instruments charges.

Rights of lessee to determine the lease: The lessee may determine the lease at any time by

giving not less than six calendar month notice in writing to the Government after paying all

outstanding dues of the Government.

Applicability of rules: The lessee shall work according to Mines and Minerals (Development

& Regulation) Act, 1957, the Metallifurous Mines Regulation, 1960, Mines Act, 1952,

Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of Illegal Mining,

Transportation and Storage) Rules, 2015, Himachal Pradesh Minor Mineral Policy, 2013

including other rule of law applicable from time to time. The contravention of any provisions of

Act or its sub-ordinate legislatioﬁ shall amount to cancellation of contract.

The lessee shall deposit demarcation expenditure if demarcation needs to be carried out by
the Department and the lessee shall enter the land only when the demarcation of the area is

got conducted from the Revenue Department in the presence of Departmental officials and

boundary pillars are raised.

The lessee shall at his own expenses erect and at all times maintain and keep in good
condition boundary marks and pillars necessary to indicate the demarcation shown in the
revenue record annexed to the lease deed. Mining operation shall only be allowed after
getting a certificate from the concerned Mining Officer that demarcation of the area has been

done as per the plan and that concrete boundary pillars of atleast 3 feet height have been
raised.

The lessee shall have to submit a plan with Mining Officer for approach road in order to give

areasonable & shortest approach to the mine and to the mines of adjoining lessees.

The lessee shall do mining in a smentlﬁfld systematic manner, and to ensure the same.

s Tt
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13.

14.

15

16.

(2) Dumping sites for mine waste and top soil shall be provided in such a way so that there
is no damage to the adjoining 12:5 8(1 the same does not roll down the slope. Top soil
shall also be used for afforestation purposes in the barren/ exhausted pits.

(b) Diversion dams and other engineering structures as advised by the Department from time
to time, at different suitable sites shall be got erected to arrest and channelise the flow of
water and also to avoid erosion of the land, causing siltation of nearby natural water
bodies.

(c) The loading/unloading points in the mine areas shall be developed in such a way that no
hindrance is caused to the traffic and no material is stacked within the acquired width of
P.W.D. road.

(d) All precautions shall be taken to check & control air pollution, water pollution and noise
pollution, as per the standards of H.P. State Environment Protection and Pollution
Control Board. Further, the lessee shall obtain the consent of H.P. State Environment
Protection and Pollution Control Board under the provisions of Water Act, 1974 and Air
Act, 1981.

(e) Visual impact caused due to dug-out areas and waste disposal areas shall be controlled
by undertaking afforestation on worked out areas, waste disposal areas and in the areas
where no working is proposed.

(f) Labourers shall be provided with safety equipments like boots, helmets, ropes, ear plugs
and even nose filters. Site services like rest shelter, drinking water and first aid facilites
shall also be provided at the mining site.

The lessee shall pay royalty on the Scheduled rates as specified in H.P. Minor Mineral

(Concession) and Minerals (Prevention of Illegal Mining, Transportation and Storage) Rules,

2015. The royalty shall be charged on the basis of actual production vu;hich will be computed

based on consumption of electricity and other measures.

The lessee shall pay dead rent, if applicable, at the rate specified in the third schedule of the

H.P. Minor Mineral (Concession) and Minerals (Prevention of Illegal Mining,

Transportation and Storage) Rules, 2015.

In case the lessee does not pay dead rent/surface rent in two half yearly installments on the

15" April, and 15" October each year during subsistence of lease, simple interest at the rate

of 24% per annum shall be charged for default period.

The lessee shall not carry on or allowed to be carried on any mining operation at any point

within a distance of 100 metres from any railway line, except under and in accordance with

the previous written permission of the Railway Administration or 100 metres from edge of

National Highway or 25 metres from ec@tat'e Highway or 10 metres from edge of other

K i
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17.

18.

39

20.

21.

22.

23.

24.

25.

26.

roads or 50 metres from edge of any res i, canal or buildings or inhabited sites except
under and in accordance with the prevgg:emlission of the Competent Authority. The
Railway Administration or the Joint Inspection Committee may in granting such
permissions, impose such conditions as may deem fit.

There should be no interruption during the playing of vehicles on HPPWD road while mining
and no approach road from P.W.D. road shall be allowed to lease area, unless lessee/
contractor obtains written permission from XEN, PWD for making road leading to all intake
places from the PWD roads.

The lessee shall be bound to pay Rs. 5/- per trolley and Rs. 10/- per truck on extraction and
export of sand, stone & bajri to the concerned Gram Panchayat through the Mining Officer
Mandi. The lessee shall also pay E V Charges equivalent to Rs. 5/- per tonne, online
processing fees equivalent to Rs. 5/- per tonne and Milk cess equivalent to Rs. 2/- tonne.

If necessary, the lessee shall have to erect check dams and other retaining structures to check
the banks or soil erosion during mining activities.

The lessee shall work in the mining lease area as per the conditions stipulated in the EIA
Clearance issued by the State Level Environment Impact Assessment Authority, Himachal
Pradesh vide EC identification No. EC25B001HP160854 and file No. HPSEIAA/2023/1078
dated 04.03.2025. The Environment clearance is valid upto 03.03.2028, thereafter the mining
activities in the granted area shall be deemed suspended till Environmental clearance is
renewed.

The lessee shall obtain consent of the H.P. State Environment Protection and Pollution
Control Board before start of minihg operation, separately under the consent mechanism.
The lessee shall be bound to comply with all the directions and instructions if any issued by
the Hon’be High Court, H.P as well as by the State Government from time to time with
regard to mining operation and stone crusher.

The lessee shall carry out mining operation in the lease area strictly in accordance with
approved Mining Plan and as per Himachal Pradesh Minor Minerals (Concession) and
Minerals (Prevention of illegal Mining, Transportation and Storage) Rules, 2015.

With regard to the local objections if any, raised by the local people, entire responsibility to
settle the issue will be of the lease holder.

The lessee shall settle the dispute, arises if any, between him and land owners/co-
sharers/right holders at his own level and shall indemnify the Govt. in this behalf.

No quarrying operation or mining shall carried on or permitted to be carried on by the

Mineral Concession holder upto any point withinfive meters from the outer periphery of

adjoining land as a safety zone. \/ P
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the specific permission of the competent authority.

No mining shall be allowed in forcst lan out permission from the competent authority
of Forest Department including any other land where there is growth of trees.

No mining shall be allowed in areas which may cause aesthetic/visual degradation near any

known tourist spot.

No mining shall be allowed near to the site of culture, religious, historical, archeological or
scenic importance.

31.  No mining shall be allowed near habitation, where it is likely to cause noise beyond the

permissible limit and vibration problems, due to blasting or operation of machinery.

32. The lessee shall take adequate steps to control and check soil erosion, debris flow etc. by

raising various engineering structure.

33.  The lessee shall not sell the raw material to any other stone crusher unit.

34.  The lessee shall not sale the minor minerals outside the State.

35.  No mining shall be allowed where subsidence of rocks is likely due to steep angle of slope.

36.  The lessee shall carry out the mining operation in his boundary limit and provide suitable

protection measures accordingly so that debris should not be rolled down.

37. It will be the responsibility of the lessee that he adhere all the Rules/Act and Court order etc.
- as applicable to this proposal.

38.  No blasting shall be resorted to without taking proper license under the Explosive Act, 1984.

39.  The lessee shall pay contribution to District Mineral Foundation Fund (DMFT) and all the

applicable taxes/funds in lieu of mineral concession.

40.  The lessee shall carry out mining éperation in the lease area strictly in accordance with the

stipulations as laid down by the Joint Inspection Committee in the joint inspection report.

41. The lessee shall employ/retain consultant as per classification specified in rule 55 of

Himachal Pradesh Minor Minerals (Concession) and Minerals (Prevention of illegal Mining,
Transportation and Storage) Rules, 2015.

42.  The mining lease deed will be executed at the capital of the State of Himachal Pradesh subject
to the provisions of Article-226 of the Constitution of India. It is agreed upon by the lessee
and the State Govt. that in the event of any dispute in relation to the area under mining lease,
conditions of the lease deed and in respect to all matter touching the relationship of the lessee
and the State Govt. suit or petition shall be filed in the Civil Court at Shimla and it is hereby
expressly agreed that neither Party shall file a suit or appeal being action at any place other

than the Court named above i.e. Shimla.
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The lessee shall, after ceasing mining operations, re-grass the mining arca and any other area
which has been disturbed due to mining ac@iﬂes and restore the land to a condition which
is fit for growth of fodder, flora, fauna etc., at its own cost, in compliance to the directions
passed by the Hon’ble Apex Court vide order dated 08.01 2020 in Writ Petition (s) 114/2014
titled as Common Cause Vs Union of India & Ors.

As per Rule 16 (2) of the Himachal Pradesh Minor Minerals (Concession) and Minerals
(Prevention of illegal Mining, Transportation and Storage) Rules, 2015 the lessee shall

submit renewal of mining lease application before one year from the expiry of lease period.

IN WITNESS WHEREOF these presents have been executed in the manner hereunder appearing

the day and year first above written.

For and on behalf of the lessee

Witnesses:

1 %W
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9, 1:43 PM 2025/316/1/346

— |

Deed Endorsement

Token No - 202500049016
District Name :Mandi ‘ , Mandi

?ﬁﬁé ‘document is presented for registration by Sh./Smt.LACHHAMI DEVI PROP MS MAHALA’XMINSﬁ'f(')‘NEE
'‘CRUSHER s/o/d/o/w/o | before me today on 07-04-2025 Day of Monday at 13:43:47 PM//

1]

Signature of Presenter Signature of Registgringgﬁfiigf

Document Details

Book No:1 Registration No. : 341/2025 Registration Date : 07-04-2025 Description of Deed : 35 -
Lease or agreement of lease (Deed Sub Title - Where lease purports Upto 100 years or exceeds ) Deed
Execution Date : 04-04-2025 Market Value of Property :Rs.5103000/- Consideration Amount
‘Rs.0)- -

Stamp Duty :- Rs. 15310/-, Registration Fee :- Rs. 5110/-, Pasting fee :- Rs. 10/-,

«

Deed Pasting Detail Annexure Pasting Detail l
No.of Deed Pages:14 ’ No. of Annexure Pages:13 'i
Additional Book Volume No. : 122 : Supplementary Book Volume No. : 55 |
From page : 28 To page : 41 From page : 52 To page : 64 i

Duty and Fee Details

Registration Fee/Pasting Fee ,
Amount:Rs.10/-
Payment Mode: E-
Challan/Challan

Stamp Duty
Issued by:
:Rs.26000/-
g;nc::::t n:ode- i~ Vide No.:A25D186277
y' ' : Date:07-04-2025
Certificate
Issued by:

Amount:Rs.5110/-
Payment Mode: E-
Challan/Challan
Issued by:

Vide No.:A25D186277
Date:07-04-2025

Vide No.:IN-HP42811259166060X
Date:07-04-2025

/

Signature of Registering Officer

https:/ingdrshp.gov.in/NGDRS_HP__LIVE/registration/document_final 1/4
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ided e | J 4194
LACHHAMI DEVI PROP MS MAHALAXMI STONE CRUSHER(Individual)

Party

No. Party Name and Address i Finger Print Signature
1 GOVERNOR OF HIMACHAL yF-
PRADESH THROUGH GEOLOGIST % \
ZONE IV HIMACHAL PRADESH | " M
GOVERNMENT OF HIMACHAL ?’\\
PRADESH DEPARTMENT OF >
INDUSTRIES GEOLOGICAL WING
SHIMLA HP :
Himachal Pradesh
) PAN No.:
2 LACHHAMI DEVI PROP MS
MAHALAXMI STONE CRUSHER \
VILL BAIR PO TILLI TEH SADAR &Fl rf
MANDI HP 2 1
Himachal Pradesh
PAN No.:
Witness:
Sr.NO Witness Name and Address Signature
1 RAJESH KUMAR \
Address1 - VILL BAIR PO TILLI TEH SADAR MANDI HP Mc& t)
,,» Himachal Pradesh \
2 | PRINCE KUMAR

., , Himachal Pradesh

K b S ‘
Identifier: R,

Address1 - HNO 313-12 RAM NAGAR MANDI TEH SADAR MANDI HP {g 2 qé
A ’ L’L"LL(

https://ngdrshp.gov.in/NGDRS_HP_LlVEIregistration/document,_ﬂnal 214
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2025/316/1/346
Identifier Na@%d Address Signature

JC THAKUR
Address1 - ADV DISTRICT COURT MANDI HP

,, , Himachal Pradesh
PAN No.: -~

A

\
hitps://ngdrshp.gov.in/NGDRS_HP_LIVE/registration/document_final 3
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Pre Registration Docket
Date :- 07-04-2025 11:22 am

Appoinment :- 07-Apr-2025 Time:- 12:0

Office Name :- Mandi
Token No:- 202500049016

Article lease

35 - Lease or agreement of

Deed Sub-title 100 years or exceeds

Where lease purports upto

Fee Rule 100 years or exeeds

Where lease purports upto

ages

E/ Document
Registration 04-Apr-2025
\ ) // Date -
\ / /gg/of’ Deed 14

’ No. of Annexure
/ N 7 o 13

y Total Charges -
)\ _
/ \0\/\ Payable ?270,850/
yd
g\
Fee Rule:Pasting Fee - B
- 1 , I Pasting fee i 10
i Total . oimimgmies 10
Fee Rule:Where lease purports upto 100 years or exeeds ~
el ’ Registration Fee 5,110
2 Stamp Duty B 15,310
3 Service Charges ) i 370
4 Web camera charges ] 50
Total 20,840
Property Id: 1

Village Name Kathalag - 019601, Mandi, Mandi

Area

Land Area in Bigha : 9.00 Bigha-Biswa-Biswansi, Land Area
in Biswa : 1.00 Bigha-Biswa-Biswansi, Land area in Biswansi
: 16.00 Bigha-Biswa-Biswansi, Other Roads, ,

Other Description of the
Property

Khewat Number - 128,

Market Value £5103000/-
Consideration Amount X0/-
Mr.Name:GOVERNOR OF HIMACHAL PRADESH THROUGH GEOLOGIST ZONE V-
L HIMACHAL PRADESH Address:GOVERNMENT OF HIMACHAL PRADESH
©559T | DEPARTMENT OF INDUSTRIES GEOLOGICAL WING SHIMLA HP Father Name: |
PAN: Gender:Other
L Mrs. Name:LACHHAMI DEVI PROP MS MAHALAXMI STONE CRUSHER AddressiViLL
©55€ | BAIR PO TILLI TEH SADAR MANDI HP Father Name: | Husband Name: CHATTER
© SINGH PAN:Gender:Female ( Jo/o
\ A —
! / 1/2

(¥ Scanned with OKEN Scanner



- 069

Name:Mr.-RAJESH KUMARAddress: VILL BAIR PO TILLI TEHdSAR/'AaI?e
MANDI HP --Father/Husband Name:CHATTAR SINGHGender:
Aadhaar Card-¥xxxx¥xx27107

Witness

Informatian Name:Mr.-PRINCE KUMARAddress: HNO 313-12 RAM NAGAR MANDI TEH

SADAR MANDI HP --Father/Hushband Name:SUNDER LALGender:Male
Aadhaar Card-**rrkxx30997]

Identifier Name:Adv-JC THAKURAddress: ADV DISTRICT COURT MAND| HP --

Details Father/Husband Name:KARAM SINGHGender:Male Photo | Card-
HIM/53/1986

—
C
O,
L ey,

' 4
s
%
, D

%o
)
4

Declaration/Verification
All the entries made above, have been verified by us and have been found same as the entries of
the document presented.

Disclaimer : We hereby declare that all the contents of the original documents and other uploaded
document (s) are exactly the same and all the information provided by us is true to the best of our
knowledge.The details of property (ies) have been verified at the time of entry.

Itis further declared that the above property is frée from all encumbrances and no bar has been
put by any court of law for the transaction of above property.We are fully satisfied with the above
verification and hence proceeding further for registration of this document.

AT ) RS

Executant(s) Claimant (s) ‘Document Writer/Advocate

2/2
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>
( [ CERTIFICATE EGISTRATION

(As per the provisiofls oMRegistration Act,1 908)

AN
4
The *contents of Document read over and explained to the parties who understood all the

contents/conditions and admit the execution to be correct. The parties and witnesses have been identified
by (JC THAKUR,Photo | Card-HIM/53/1986) . Hence, the document is here by REGISTERED.

Signature of Registering Officer

s _
| S
https://ngdrshp.gov.inINGDRS_HP_LIVE/registration/document _final
. 4/4
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No.MO/MDI/ML/Smt.LachhamiDevi-2024- 02‘
Office of the Mining Officer,
Mandi, District Mandi. (H.P)

Dated: []l, APR 2025
o Vﬁe Sub- Registrar,

Tehsil Sadar,
Distt. Mandi H.P.

o

Subject:- Regarding registration of Agreement deed in favour of Smt. Lachhami Devi W/o
Sh. Chatter Singh, Village Bair, PO Tilli, Tehsil Sadar, Distt. Mandi H.P.

Sir,

This bear reference to the memo bearing no. Udyog-Bhu (Khani-4) Laghu- 48/2021-
13058, dated 28-03-2025, received from the of‘ﬁce of Geologist Zone —IV, Himachal Pradesh. on the
subject cited above.

In this context, please find enclosed herewith two copies of Mining Lease Agreement
deed duly signed by the Geologist (Zone-1V), Geological Wing, Deptt. of Industries Himachal Pradesh.
which has to be registered in your good office and gl__— }?rakash Chand, Assistant Mining Inspector.

Sadar, whose specimen signature is appended below is hereby authorized by the undersigned as

representative of this office for the registration of the said lease deed agreement.

Specimen Signature:-

1. %9/
Y
' Yours faithfully.

Encl:- As Above. ) \f
OL/\/\O W, \/

Mining OffTcer. Mandi
Distt. Mandi.(H.P)
Ph. No. 01905-223343

Endst No. As Above Dated:
Copy to:-

1. Sh. Prakash Chand, Assistant Mining Inspector, Sadar, with the direction to contact the
‘Sub Registrar and get the Mining Lease Deed registered & also procure two verified
copies of the registered Mining Lease Deed, along with the original Copy.

2. Smt. Lachhami Devi W/o Sh. Chatter Singh, Village Bair, PO Tilli, Tehsil Sadar,
Distt. Mandi H.P. for informatio/n and with the advice to contact the Sub-Registrar,

Tehsil Sadar, Distt. Mandi in thi refy/ ’

Mining Officer, Mandi

; Distt. Mandi.(H.pP)
v

e L
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FORM-R’
\/ [See ru'e 69(1)]
: Permanent Registration
Department of Industrics
Office of the State Geologist:
Shirnla~171001
Whereas M/s Mahalaxmi Stone Crusher, Prop. Srat. Lachhami Dev!

Vo Sh. Chattar Singh, Village Bair, P.O. Tilli, Tehsil Sadar, Distt. Mandi, H.7. vide

application dated 07.08.20256 applied for renawal ¢f Permanent Registration of stonz crusner
unit established at Khasra No 645/639/1, measuring 3-09-00 Bighas, falling in Mauza Bair
Tehsil Sadar, Distt. Mandi, H.P.

The Permanent Registration issued to M/s Mahalaxmi Stone Crushner
Prop. Smt. Lachhami Devi W/o Sh. Chattar Singh, Village Bair, P.O. Tilli, Tehsil Sadar.

Distt. Mandi, H.P. is hereby renewed subject to the following conditions:-

i: The owner of the stone crusher shall observe the previsions of;
i) The Air (Prevention and Control of Pollution) Act, 1981 and rules fram=ac
~ thereunder.
i) The Water (Prevention and Control of Poilution) Act 1974 and rules framac
thereunder.
iii) The Environment (Protection) Act, 1936 and rules framed thereunde-.

iv) The Ncise Pollution (Reguiation and Caontrol) Rules 20C0.

2. The expansion of a stone crusher shall not be allowed without prior approval of

Geological Wing, Department of Indusiries, Himachal Pradesh.

3. The stone crusher owner shall snsure that the, emission standards are as per the
Statutes as notified by the Government vide Notification No. STE-E-(5)-8/2018 datec
26.06.2021 or amended from time to time are: adhered to.

4. The stone crusher cwner shali adogt poliution control measures as per Governmani
Notification No. STE-E-(5)-9/2018 dated 29.06 2021 or as amended fram time 1o time.

5. The stone crusher owner shali subrmit a return by 10" of every month to the concamec
Mining Officer, giving details of total quantity of minerals crushed, electiicity consumad
power generated in case of captive power generatad run crusher, fued consumption ir
case of diesel run crusher, number of labour employed and wages paid ete.

6. Free access shall be given to the officer/official of the Geological Wing, Departmeant of
Industries, H.P. for the verification of plant & machinery, source/supply of raw nhaterial
sale record and stocks of raw material and finished goods.

7. The stone crusher owner shall immadiatelv repor: to the Deputy Commissionar ang
Mining officer of the district concerned about any accident which may take place during
the course of crushing operation resulting i serious bodily injury.

8. The stone crusher owner shall not pay wages less than the minimum wages prescribac
by the Central or State Government from time to time under the Minimunt Wages Act

1948, to the workers employed in the lz-rushir%gn_n_t.d

(¥ Scanned with OKEN Scanner



73

2 The stone crusher owner shall indernnify the State Government against the claim of the
third party.

0. The stone crusher owner shall obfain renewal of consent to opzrate from the State
Pollution Control Board before operating the stone crusher unit and shall not operate the
stone crusher unit without valid TOP

1. Tre crusker owner shall ensure that aggreyate is stacked in such a manner that it coes

not spill over to the Highway/roads which can ba cause of road accident.

12 The Crusher Owner shall plent at least three rows of tall fast growing species  <f trees
o all sides of the unit as a3 wind barrier for protaction and conservation of envircniment

13. Sign Board at a prominent place outside stone crushing unit shall be displayed indiczling
the name of crusher owner, capacity of unit, date of registration of the units and aiso its
exniry, teizphone numbers of the ownrer and Mining Officer, Mandi.

4. The crusher owner shall obtain all the rer mi,réci statutory clearance at nis own fzval and
shail oparate the stone crusher sccordingly, as per provisions of law.

The source of raw material to feed above stone crusher is mining lease area granted in
fzvour of above applicant, bearing Khasra Ne. 1229/1/1, measuring 09-01-12 Eighas
{(Fvi. andy, falling in Mauza/flohal Kathaiag/141, Tehsil Sadar, Distl. Manci, H.&= wouch
is valid upto 27.03:2030.

16, Tris Permanent Registration is valid upto 07.08.2028. The said Permanent Registrztion

is subject 1o order dated 11.3.2020 passad in CMP No. 8459 of 2019 in CWP Nc. 2T€

of 2018 28 well as final outcome of CWP Na. 2067 of 201

“laxry Stone Crusher,
. Lachhami Devi $/o $h. Chattar Singh,

Eazir, P.0. Tilhi, Tehsil Sadar, GeaologistZo
E F' : Himachai =
ca-8hu/Regn./MandiiMahz Laxmi &t Cre 8 _xated
14 18
L

nher Secretary, H.P. State Follution Co mml Beard, Phase-il}, \aax\ Shimia 3-2

T ning Officer, Mandi, Disit. iMandi. FLP. for information and necessary action e S
dir er‘lm to take action aganst the slone crusher owner of stone Cfllbht.f if i was
orerzticral without valid permission from competent authority. He is further directed to
ensure that production should be got verified from production report. electricity details or
any olher measures like GST return ete. for which he will be held personally responsible.
Al50 encure that no DG set is installed 1t crusher complex.

3 Caorcerred mining lease file.

Geologist Zone-tV
Himachat Fradash

/ 2

e
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‘. IN_THE _THE NATTER OF: -

?;esént:, . Applxcamt

BEFORE THE NATIONAL GREEN TRIBUNAL,
PR[NC“’AL BENCH, NEW DELHI

. Original Appucnnon No. 435 of 2015
(M.A: No. 1010 of 2015 & M A. No. 393 vf2016)

Baldev Smgh Vs, State of H. P. & Ors

: CORAM : HON’BLE MR.: JUSTE'.‘.E SWATANTER KUMAR CHAIRPERSON

- HON'BLE MR: JUSTICE M:S. NAMB!AR , JUDICIAL MEMBER .
- RON’BLE PROF. AR, YOUSUF, EXPERT MEMBER . . . :
HON'BLE MR. B!KRAMWGH SAJWAN 73 EXPERT MEMBER

A Singh “Sr.. AddL. Advocate

- Respondent Nu; 1&"’ 3

s D . ‘-T‘.\ r, Adw. Tor HPPCB e
! Date _and of the Tribunal 2L ’
Remarks g '
Item-No. : i ) ]
. 15 : =
: We have heard the Leamed Counsel appean .g tor
May 18, E
. 2016 the pames Undlsputed facts are that the’ ‘stone crushuQ
| ss subjeci matter of ‘the ,resent apphcafmn Vlllaoe Bair

| DistrivctvMa.ridi' have been operaung without consent o the
Board to operate smce 15-12- 2015 the date on w hul. the
consent to operate had expired. The stone crusher dm not
move any apphcatmn till 25-04- 2016 During this period
two notices were issued by the Board rrqumno “stoue
crushers to stop operating withaut consent of the Bourd.
However, it was violale{l. The application for conseat ‘.n»
| operate is now i)(‘ll(lil\g with the Board. The Learned
| subnuts that they wouud

{ Counsel appearing for the Houxe

-dispose of tus application expeditiously and in any case

!wuhm wo weeks from - today. - Thus we dispase o this

| apphieation with the-directions that the stane evusher will
notoperate till the tme the consent to operate is granted

hy the lioard and the Unit is physieally inspected h.\'.lh(-‘ |

“Jomt '.lnspe'cliun Team of the. Bourd. ‘Tl tha thne

electricity is also disconnected.

(¥ Scanned with OKEN Scanner
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Y
1 \T\\t‘ Lénmt:d Counael quhmltq ‘that th(-y wuuld pay a sum
\ of Rs "70 ,000/- as’ envnonmcntal rompematmn We
| | ,
) = acccpt the SALs Ihe envn‘onmental ‘compensation will be y
l- p ’_ deposntcd wnth thc Board thhm twu wecks from today -
._}
{ /.
{
| !
i | -
N
.......................................... ,CP |
‘: (Swatanter Kumar) 7
1 i s l ;
........................................... JM
[M S. Namblar}
VOO SOOI S EM-:
(Prof. A.R. Yousuf) L
L e TR OTORPITPI EM .
J L . (B.S. Sd‘]wan)
’
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Ao, £ ///,

No. MO/MDI/DDMA/2023-24/- 4285 — Y3172
Office: Mining Officer Mandi, Distt. Mandi, 11.P.

————— Mandi Dated: 9 {—08 ~2p32
To. o ;
' | Baba Balak Nath. Stone Crusher, Village Dadour, P.0. Dhaban, Tehsil Balh.
| Distt. Mandi (HP).
i 5 Jagdish Stone Crusher. Village Malther, P.O. Ratli, Tehsil Balh, Distt. Mandi
|

(HP).
Pooja Stone Crusher, Village Takoli, P.O. Panarsa, Tehsil Aut, Distt. Mandi
wm»y. N

4 | Durga Bhawani Stone Crusher Vill Bhurah PO Bali Chowki Distt Mandi

Murari Mata Stone Crusher, VPO Largi, Sub-Tehsil J'ali Chowki, Distt.Mandi
(HP). B
Sharma Trading Company Stone Crusher, VPO Thalout, Sub-Tehsil Aut, Distt.
Mandi (HP).
Hazari Stone Crusher Udyog Association, VPO Dharmpur, Tehsil Sarkagnat,
Distt. Mandi (HP). ‘
Gangal Stone Crusher, Vlllaoe Gangal P.O. Kaloud, Tehsil Sunder Nagar, Distt.
Mandi H.P.
Rajat Stone Crusher, Vxllage Kachhali, P.O. & Tehsil Sandhol, Distt. Mandi
(HP).

Shitla Stone Crusher Village Jajrout, PO Balat, Tehsil Sadar Distt. Mandi (HP).

IBE

Malhotra Stone Crusher, Village Ropi, PO Bali Chowki, Distt. Mandi (HP).

Ruma Stone Crusher, Village Shivdwala, PO Longni, Tehsil Sarkaghat, Distt.
Mandi (HP).

Mahalaxmi Stone Crusher, Village Bair Kanhwal PO Tilly, Tehsil & Distt.
Mandi (HP).

Sharma Sand Stone Crusher, Village Traur, PO Segh Tehsil Chachyot Distt.
Mandi (HP). |
Akhtar Stone Crusher, Village Dadoh, PO Dhaban, 'l‘ehsxl Sunder Nagar. Distt.
‘Mandi (HP).

16 | Naina Stone Crusher, Village Ropi, PO Bali, Choki, Distt. Mandi (HP).

—
~

{
|
|
1

|

Sheetla Stone Crusher, Village & P.O, Maloh, Tehsil Sunder Nagar, Distt. Mandi
| (34p).

Prem Stone Crusher Village Tikkari, PO Kamand, Tehsil Sadar, Distt. Mand\
(HpP). .
L.N. Stone Crusher Village Kandhi PO Saroa Tohsil Chachyot District Mandi |
e

1“Giula Sand Stone and Stone Crusher Unit Vill Padhar PO Majhwar Tehsil Sadar
Distt Mandi

Subject: ‘To stop the operations of the Stone Crushers.
Sir, : ‘

This in with relerence 1o the order number Rev(DMC)(F)-11-1/2022-Sec
Dated 23-08-2023 issued by the Chiel Sccretary ~Cum- Chairman (SEC) to the Government

of Himachal Pradesh vide which all the stone crushers have been crdered to'stop the operations

£

...... s . '
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’r’

irrespective of perennial and non-perennial rivalets, on (he Beas River and its tributarics till

further orders or 1ill such times the proper assessment of impact is made (Copy enclosed).
Therefore. in compliance to the ibid orders. you are hereby directed to stop

the operations of your stone crusher with immediale cffect.

Yours faithfully,
g

h — ‘/
Encls. As above. l] / i /;
Mining Sificer.
OZ’Distt. Mandi, H.P.
' Ph, 01905-223342
Endst. No. Asabove  UWL& C— W) Dated o? é__,og,_,j_oag

Copy to: 1. The Geologist Zone-1V, Himachal Pradesh for information please.
2.-The Executive Engineer, Himachal Pradesh Pollution Control Board, Regional
Office, Bilaspur for information and further necessary action, please.

3. The Sr. Executive Engineer, HPSEB Ltd., Sundernagar, for information and with
a request to disconnect the electricity connection of the respective Stone Crusher
in your jurisdiction, in compliance to the ibid orders of Government of Himachal
Pradesh, please. ,

4. The Executive Engineer, HPSEB Ltd., Mandi, for information and with a request
to disconnect the electricity connection of the respective Stone Crusher in your
jurisdiction, in compliance to the ibid orders of Government of Himachal Pradesh.
please.

5. The Executive Engineer, HPSEB Ltd., Gohar, for information and with a request
to disconnect the electricity connection of the respective Stone Crusher in your

jurisdiction, in compliance to the ibid orders of Government of Himachal Pradesh.
please.

6. The Executive Engincer, HPSEB Ltd., Jogindernagar, for information and with a

request to disconnect the electricity connection of the respective Stone Crusher in

your jurisdiction, in compliance to the ibid orders of Government of Himachal

Pradesh, please, :

7. The Exccul'ivc Engineer, HPSEB Ltd., Sarkaghat for information and with a

~request to disconnect the electricity connection of the respective Stone Crusher in
your jurisdiction, in compliance to the ibid orders of Government of Himachal
Pradesh, pleasc,

8. The Exccu!ivc Engineer, III’S!EI} Ltd., Dharampur, for information and with a
request lo d'nscfunm':c! the cl(fclnclly conncetion of the respective Stone Crusher in
your jurisdiction, in compliance to the ibid orders of' Government of Himachal

Pradesh, please, Z
/
i ;

Minin¥ Officer,
7{’]&(!. Mandi, H.P.
Ph. 01905-223342
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Govermmant of Him
Depnrtmaont of
State Dinantor Mnnnpe

{Dinnntor Mannga

achni Pradont,
Rﬂvnmm

mont Authority
mMont Call)

.
N\

o
[V VRS

KRo. - . v T .
©. Rew{DMQ)(F)-11.1/3032.815C Dntod: Bhimia.2, 231 Augunt 2023 '

. ORDER

Wheneas durinp the onpoing

landshdes. 1 N monuonn  qconon, the  estazieophr
andshdes, alng of viver banks,

s . | unprecedented erosion in most areas of the State
and SRl SR ] g 3 :
Y ‘.. i wtant doss of precious humnn lives  has clearly caishblizhesd the
aisturhance of natural environment by anthropopenic and comnmercial activities,

. And Whereas, the damage o various bridges, inciuding 200-meter-
lang Lh:u:kx Bridge during the current monsocon season of 2023 and in year 20622
WRs pnmarily atributed to the rampant illegal and unscientific mining activities
fe=ding L}?c stone crusher units established in the area. Also, similar instancss
Bave been reported in other areas of the State especially, specifically along Bezs
TIver and its tributaries;

And Whereas, of particular concern is the alarming transformation cf
ccology In onec of the rivers, i.e. River Beas and its tributaries over the yvears.
esp=cizlly during the monscon periods. That this ecological transformation has
inflicted significant damage on human settlements and public infrastrugture.
Alteretions in rivulet courses, excessive side cutting, river bank failures, zng
ficods surpassing historical flood levels have led to severe destruction, especially i
the Beas catchment area. That these changes in the riverine ecosystem stand as a
stzrk reminder of the disruption and imbalance induced by human interventions
primarily due to illegal and unscientific mining feeding the stone crushers industoy

along the rivers;

s And Whereas, the repercusslons of these disasters extend far beyond
environmental darnage, cncompassing substantinl nconomic losses and deep
human suffering, The unscientific practices that underlie these disasters will leave
scars that require prolonged periods to heal, The destruction caused by both
perennial .and non-perenninl rivulets highlights (he severity of the situation,
underscoring how scemingly insignificant water bodies can trigger catastrophic
consequences when humun activitlea diarupt their nntural balanee;

And Wherean posaibly, central to these calomities are also stone
crushers and illegal and unscientific mining operations which are feeding these
] N l
i
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5 .

: ﬁ{t‘s. particularly in the Beng catchment arca. It in ; i j
oSl Sl _ 0. U w imperative 10 shicld 1he
v especially waler bodics, fram the acl i

activitics. This necessin oo iversc conscquences of such
me A \. ) )l ) l‘: reinforced by (he repilnlor: notifications issued wunder

\ .n tranment (1 l"(‘((‘(.‘(lﬂn] Act, 1980 in 1hisg repord from time (o time. The
prnciples of precaution and sustninnble tevelopment should serve as the guiding
frfamm\'ork for these repulations, censuring that developmental activitics harmonize
with ecological conservatian:

And whereas, the operations of stonc crushers along with illegzl and
unscientific mining activity mainly in Beas calchment arce once of the main reasons
for the said anthropogenic catastrophe, amongst others;

And Whereas, it has been observed by the Hon'’blec NGT in the martier
of G.A. No. 358 of 2016 titled as Bhag Singh V/s Union of India, concerming o
sewung up of stone crushers close o water bodics,that “...the cbject of the

regulatory rotification issued under the Enzironment [Protectionj Act, 1986
is fo protect the ecology from the adverse imprict of locction of @ stone
crusher nearby and Interpretation of a regulatory provision rust ze
consistent with the ‘preceutionary principle’ and ‘sustainable develocprnent
principle’.....%;

And Whercas, legal cautionary interventions have also been pursusd
1o address this critical issue many a times. And there nas been several court cases
in various courts, viz, Hon'ble Supreme Court, Ho'ble NGT, Hon'ble High Cour: of
Himachal! Pradesh and various directives also highlights the concern of setting up
stone crushers within certain distance from/ of water bodies. The Hon’ble National
Green T ribunal (NGT) has even ordered the closure of stone crusher units within
defined proximity to water bodies, emphasizing the importance of prieritizing
environmental preservation over unchecked industrialization;

And Whereas, in light of the above and keeping the welfare & Lives of
the citizens of the state paramount, it has become essential to take immediate and
requisite steps Lo €nsurc that th.c natural ecology and environment is not adversely

réaffected and any actlivity detrimental to human health and safety directly or

indirectly is regulated in most appropriate manner;

And Whereas, with the adverse changes in the natural course of aver
Beas and its tributaries, taken place in the recent rains, it has become imperative
to carry out scientific study through multi scctoral expert committee, to assess the
cumulative impact of such activitics, primarily, the Stone crushers and their
contribution in the light of the recont catastraphic sitiation in the state, so that its
environmental impact could be analyzed afresh, for ensuring safely of life and '

property of the pcople; -

2

[}
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And \Whenene e

SAlshing, MIIMDR e

'},’;\\m vauses ol hege

77 asseSSent of setting
.

cotrelntog
founderiearey (e
Calinnten

etween  theae MHannters gy

Imaneding e necemily feo g

Putting check
St

megye
thleena (.

nclading nweiennfye .

U RO crnshers jn (e

7

Now therelnyg, 1y wew ol the oy e tnetn nnd iy nrder 1 cosure
UIOst SUCHK o hamam: setthengent

S intimtuctore, preserve e framie
ccology and enviroument ol the Qe ol Tarther with (he fmr
sueh damage e futuee, State Disaater Mivinpement Authority,
power vested under Section () of the Dinnnter Minngeene:
orders the tollowmn:

1 1o i any
M ezereise of (he
oAt 2005, herety

. The Divector Industry Himachal Pencesh to .inunm!im'uly Nop the
aperations ol all stone crusher irz‘chpm:l.iva of pcr;;-rlmhg: x,r:‘. hxr
both perennial and non-perenial nvul?ls, on lhl:' ,(..mh..w:r rmr—
its tributaries Gll furcther arders or till such times the progs;
assessment of impact is made.

-3

> :rs shall not come
The existing captive & tcmporary stone crushers shal
under the purview of this order.

In addimon, the Deptt. of EST & CC shall p;?vc;; g l}x:z,:ul::'i ;:pclxj'tmc;r::i:m@
1 i Cinvitd axperts from HTs, NITs, , -
;;1:::;‘1_352} fal:t\c:rusnihti-;}: formed such a disastrous posidoﬁn. ';:hc De;;:;zrsc;.; s;;,fi
¢ comprechensive scientific study by consmu'lmg. a : ctor
g y valuate the cumulative impact of unscientific/ illegal miring
E"Pen Commratfe [C;:sess to redefine distance limits as -based on the findings,
axhcmn:\csana::'ings;ore effective regulation and management of such operations to
ereby

rve the environment in River System and to avoid any such anthropogenic
preses: .
induced disasters in the state.

This order shall come into force with immediate effect from the date of issue and -
o ‘ :
violations dealt as per law.

(3 D
Chlof Beoretary -cum. Chairman (SEC) to the
Governmuont of Himachal Pmdesh

Endat Ho. Asn Above, Dated, Bhimaln-171002, a3 August 2023

Copy forwarded o 1he follow

ing for informatio
1.  ‘The Secrelary (0 the

nand immedinte necess

ary action:

Governor, Himachal Peadesh, Shimla-2.

2,  ThePr. Secretary 1o the Chief Minisater, Himachul Pradesh, Shimla-2.

3.  The Private Becrelarien 1o the Cabinet/Stae Ministers, Government of Himachal
Pradegh.

q.

The Private Beeretury 1o the Chief Seerctary (o (e Qovt. of Himachal Pradesh. .
3 N
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AT the Admnntvatwvee Seceebnlen ta (e Oovernment of 1Himoechnl Peadesh
AU Vewdn ok Depaeinenbie ot Hianehol Mfontend,

AW the Depuaty Comnnnioneew ol el 1 oaden
AN e Daermbonnd Comdantonesa of Hoehol 1% odents.

The Divetar Tdunttien, Depatment of Induntry, Himnehnl Peolenhs, Shimba-.
o

The Duvetan (Bnvivonment, Selenee v Technnlogy), Porgavarn Bhsvsm, Hear
VN Club Sl i, '

) ’
The Mewber Seevetavy, 1L Sinte Polhation Contenl Bonrd, $hase-AH, Hew
Nhuln @,

> . - - €< o4~
The State Geologist, Department of Induntry, Himachal Prodesh, el
17100

G tile,

A

S ehue-DH) to the
Principal Secr {Revenue-
p@overmnenk of Himachal Pradesh

J
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0.A. No. 435/15-15.

In the Hon'able National Green Tribunal Bench at Shimla.

Between

Baldev Singh Applicants (97914 )
&
Others
Versus
Lachhmi Devi Prop. Mahalaxmi Stone Crusher Bair
&
Others

Respondents (fecia—ua )
Compromise Deed
1T {1 22022016 BT o7 AT AT IRR B WA A P GHHGT 455
&, R v 7 e w g e A R R 7 A 99 @R T A T
Rig 7 sit el 31 3 9T fora| 8 40w 4 0 TR B 9 AN AR e Rig,
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I g~
1. %mﬁfﬁmmiﬁmmﬁsmﬁ$i%qmwmmﬁma§"Wﬁ
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2. fedi wa A A fe 9w A B TR AR N wen g, @ g, fRd @
ol 4R W @ 8 A ol @I amaEE e 7 @) @R w
e o @ &4 (G ve) 3R M @) e W e VR 8, W8 W T
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\ i M .2, %‘V%l(g\ﬂ/\

e
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H.P.POLICE/fmmae wiw gfers
| A : I.LF.-1 fefa at ol

N— FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S.)

(1o =1 RuE)
(#. T 9. . 4R 173 & F=ri)

1. District (R/):  MANDI P.S.(ur): SADAR MANDI Year(7#): 2025
FIR No(9.g.R.¥.): 0107 Date & Time of FIR (Ywamdam @ fafer / ¥@):  29/04/2025 07:06 PM

2. S.No.(. |Acts(aTafad ) " sections(umi(®))

| THE BHARATIYA NYAYA SANHITA (BNS), 2023 329(4)

| THE BHARATIYA NYAYA SANHITA (BNS), 2023 191(2)

THE BHARATIYA NYAYA SANHITA (BNS), 2023 352

1
2
3 iTHE BHARATIYA NYAYA SANHITA (BNS), 2023 190
4
5

“THE BHARATIYA NYAYA SANHITA (BNS), 2023 351(2)

3.(a)Occurrence of offence (¥u=Tyg F we):
1. Day(f&F): Tuesday Date From(fHi® |): 29/04/2025 Date To(f&Ai® a&): 29/04/2025
Time Period (W79 ¥@f¥): Pahar 4 Time From (¥4 ): 11:00 AM Time To (@@ ¥%): 11:20 AM
(b)Information received at P.S. (g1 S 9o 9I<T g8 ):  Date(RAi®w):  29/04/2025 Time (¥¥): 06:16 PM
(c) General Diary Reference (Jv=mar 984): Entry No.(vfifie €.): 022 Time (J99): 29/04/2025 06:16 PM

4. Type of Information (= &1 Y&R): Written
5. Place of Occurrence (SERYd ):
1. (a) Direction and distance from P.S (a1 3 § 3R f&wm): SOUTH, 14 Km(s) Beat No(die ¥§.) 02-KEHANWAL
(b)Address(ar): MAHALAKSHMI STONE CRUSHER VIRE , SADAR
(c) In case, outside the limit of this Police Station, then (afy grn i & TR & @)
Name of P.S(& 1 &1 9M): District(State)(Rren(I=1)):

6. Complainant / Informant (Rrraeee/ gt ):
(a)Name(am™): NAVEEN KUMAR
(b)Father's Name (ffa@1 @1 9M):  LATE SH. CHATAR SINGH CHANDEL
(c) Date/Year of Birth (5= faf¥ /ad): 1984 (d) Nationality (Irsftaan): INDIA
(e)UID No (gamédt 4.):
(f) Passport No. (qraué 9.):

Date of Issue (W %3 7 ffy ): Place of Issue (S A #1 TMA):
(g)1d details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN ) (W89 REWI(IRM FT1E, 7o &9 9=,
ORYA, IR H1S 9., Zraf aadw,9)):

S.No. |Id Type(T8aM 93 & YaR) [ld Number(Tga wr=41)

{h)Occupation (Za9M);
(i) Address(gm):

(¥ Scanned with OKEN Scanner
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H.P.POLICE/fara s aftr

. I.1.F.-1 /e@tga sita ord-1
"‘“S'.No. (%. |Address Type (T & |Address (W)
W) W
VILLAGE-VIRE PO TILLI , TEHSIL-SADAR, PS-SADAR MANDI, DISTRICT-MANDI, STATE-
1 J"’ese“t Address HIMACHAL PRADESH, INDIA
. | N VILLAGE-VIRE PO TILLI , TEHSIL-SADAR, PS:SADAR MANDI, DISTRICT-MANDI, STATE-
2 |Permanent Address |, ACHAL PRADESH, INDIA
(j) Phone number (91¥ 7.): Mobile (#17gat 71.): 91-9882500085

7. Details of known/suspected/unknown accused with full particulars (SR Wfarg /asma afrgr &1 2 fawn afRa a9 ):

Accused More Than (3w 3R v 9 aftrss & @ <o) R )

S.No.|Name (7™) Relative's Name Present Address (394 gan) Parmanent Address
(%.9.) (REER &1 M) (¥ 7am)

"1 [Unknownl

8. Reasons for delay in reporting by the complainant/informant (Rragasal / gaamEat g1 Raé 38 | &1 733 & 3r):

9. Particulars of properties of interest (Attach separate sheet, if necessary) (daf*ua afyt &1 Raw (3f ama7gs 31, at s
g Tt )
'S.No. [Property Category|Property Type (¥udl|Nature Property |Description ([4a3) Value(In Rs/-) (3= (T 9))

(=.9.) |(Wufy S) ;* TETR) (vl wuf)

10.Total value of property stolen (In Rs/-) (2 g wwfiy @ @:cf 1?1(7??}'!) ):

11.Inquest Report / U.D. case No., if any (7 i Raté / 3.8@-waor 7., 9 o1 81 ):
'S.No. (%.¥.)]UIDB Number (3.3m.31.41.%%) ]

12.First Information contents (Attach separate sheet, if necessary) (5o a1 7ea (3f smaeas g, @t T g bt 9)):
T T T & fb 710 40 M0 T FAR 0 531 BIOR AT AT G0 40 §AX1 e e & A 78 TR
w0 &l IR Rig T<l MR T a”R 210 foweht T80 Fex frem #vst RO 50 7 97 41 af F10 70 98825-
00085 & ¢4 g1 173 BNSS TR H030f0 oMU R JRONYHRT oA e AvS & = &5 o
SR SR &)1 329(4), 191(2), 190, 352, 351(2) BNS # @ foiepT Aorgd oiet &:- & a1 & & o=eg
ol 1 XEH ATl § 91 G ¥ Agraed IH IR AR § 3R g 20 g8 9§ 9dk ANoR BRRE § | SR
TEIIE IS PR A< A St 27 ToHt 34t & A W 8 St 99 2005 A 4% A ot St g e e S S
g A T 3R (TiiT ) gan o1 R qaifes SRiga S W AeTeledt T ShR SR T o1 | 98 WS
T 90 820/645/639 el 5 fa€T 8 | SERRAMT @t 3@ 2005 | 2025 9 § | T WH IR F 9T & S
@1 TR €] Gath PHAR Toid UIE & foRIh Tb R A BART PRITCRI/ER & T TR HART § 891} SR (& & | 59
SHIF g I T A AR et fhvrl 35000 B0 & %@ 8 Salfch 3R A & Hclfads HiemTe fherar 7000/- 39 o
| ST S g BN BT fBbvra] FETeredt TeH R BH & Eral ¥ 7 Rig 7 Swr Rig & @ & o9 o @ |

1
1 a1 Rig fardt 79 araR €10 fecedt T80 Fav e #odt ROMO0 3o uRaR wfka R Rereel 9% swett , ¥
AR T <4t 7 BY SN BAR Heleied! 9 R & BRTad / ¥eR & 48R 3R 3R &g o f5
@refl BRI g9 391 arel Mg o o) R A Rig @ 99e gRaR WA @t T
Gepall g g & A9 R, dwik Rig , $eax g, & oraR, fewrach 9 swelt , Y1 Gard @ < &t w an e )
Y 3R SR - SR 9§ 7 Mferai &7 o SR FTeT e o SR emfhai &R o
I H AR | 7 g8 GHEI @ DI BT qAT kel B FART HETeleH!
vt # apft faariefi 8 S Aa igrera A gaRefyy a9 vEm &
R R @ 73 g 7 39 aRIR & ST Wt e U &H RN 81N W
3TR S TR PR A Y@ wlaR ol WRT | Bl 1R fAepret o thep R | o/ 89 R wig PR, A gIR T
375 TRRAT A S GRS @1 PR Y IR A€ P M a1 G P g FAR 1 A 3R F
3[qT TTell eFTehR heotl e fordn | &% SR foreit & wrer ARdTe w78t g€ @ | 719 Rig, ek Rig, s Rig, & argw,
ferrerel St gaelt gt =1 Rig @ At o=t ek Rig @ v At /oot e Rig & Raas Sl sriaE @ @)
sd/- Naveen attested Anoop ASI 34 $HR I/O &I JeR el Avsl wriarel gfer:- geRIot

5
1
g
-
ol
)
y
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H.P.POLICE/f¥Arae W gfers
- I.I.F.-l /g@tpa st o=l
HETSMTE @ W T SR OR wers HHC 3¢ I 510 651 % @ garell ¥ue A0 14 ISR SR & a1 qehm
Herclerdt TN HER arR # A of @ FEE AR A e e efl a7 173 BNSS % A7 AS| & URI e
FRATT | S el B S UG T 9 A T RRE ST 2T B Wl AR Y o BRI d g9 Sl
Hiap R et A M ST EER by @ | Hoge @ @ g i 9 spf el Rt 329(4), 191(2), 190,
352, 351(2) BNS &l ae § 31 Uil o &1 & S 3riet @ a1 S gehan aass HHC axe R 40 531
3 oI Yo ST 1 & HpEH! deilare R SRR Hebe A GRr @Y | 7 AS| ot @R Al § 1 Sd/- Anoop ASI

e 99 0 3 FAR FATUNfRreRt o weR fver #u€t 20 50 Camp At AETER @O 2R arR At 05:20
Pm Dt 29-04-2025

13.Action taken Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2.
(% Tt FaT: ﬁmmﬁmm%mmumﬁmmwﬂ.z.ﬁmmﬁmz R
(1)Registered the case and took up the investigation (w@<vr g9 foram a1 2R w1t & forg fergr man):

or (1)
(2)Directed (Name of 1.0.):(%iw Jifre™® &1 W ): Anup Kumar Rank (93): Asst. Sl (Assistant Sub-Inspector)
No(d.): to take up the Investigation (&) Siig A o & @9 & fou e T mar ) or(3M)

(3)Refused investigation due to(sia ¥ fa):
or (¥ sRY &R fFar 1)
(4)Transferred to P.S.(9r): District(fFem):
on point of jurisdiction (! SARFER F PR FRIRG)

F.l.R.read over to the complainant/informant,admitted to be correctly recorded and a copy given to the

complainant/informant free of cost. (REFRma / GErEat @t gt 1 FX g T, Wt 7 g A Sk o it e Rregasdl ot
@ )

R.O.A.C.(3R.3.q.%f.)

14.Signature/Thumb impression of the complainant / informant. Signature of Officer in charge, Police Station
(Rrraasdt / Gaadl & gwaier / 3R 1 frame): (oI gt & EERR)

Name(a™): Desh Raj
Rank (9g): INSP. (Inspector)
No(d.): 45607

15.Date and time of dispatch to the court
(@reTera 4 tv Ft e SR wwa):

(¥ Scanned with OKEN Scanner
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H.P.POLICE/fdmrera wawr gfersy
- ) ] "' I.1.F.-1 /otga witg ord-|
Attachment to item 7 of First Information Report (wem g RaYE ¥ 73 7 ¥ ):

Physical features, deformities and other details of the sus : /seen )
h pect/accused:(If known/see
(e / g N TRIRE fwad, Rt siR s fraror 2 (aR s / 3 m)

S.No.(%.9.) Sex (f¥m) | Date/Year of Build | Height(cms.) ‘ Complexion (¥7) Identification Mark(s)
Birth (wme) | (@A) | (wrL
| 1 1 2 3 a \‘ 5 ‘ 6 ' 7 [
T S — ] ‘ - T AR ——
Deformities/ Peculiarities | Teeth Hair Eyes Habit(s) Dress Habit(s)
Rrgpfral/ ffreand) (@) (=) () () Sl
8 9 w [ u | 12 | 13
l ]
' o Place OIf(Eﬁ! TYH) ‘ » v ) - O(t;_':;s
~BurnMark  Leucoderma  Mole Scar I Tattoo ‘
(St ¢ 1 Free) | (@ ) (m=m) (urm) ! (REH)
| I S — . |
15 1 16 17 18 | 19 20

| ‘ [ A . —

These fields will be entered only if complainant/informant gives any one or more particulars about the suspect/accused.

(wﬁaaﬂﬁﬁwmﬂﬁﬁmmImﬁmﬁﬁﬂ/aﬁ'{m%mﬁaﬁéwmmmmmm%l)
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M‘ H.P. STATE POLLUTION CONTROL BOARD

K HIM PARIVESH, PHASE 111, SHIMLA-171 009
===

No.PCB (59) M's Mahalaxmi Stone Crusher -Sadar -Mandi/2016- /bL 7~T7p Dated: Q:ZM

From: Member Secretary

To “Rls Mahalaxmi Stone Crusher,
Village Bair, Kanhwal, P.Q Tilly,
Tehsil Sadar, District Mandi, H.P.

Subject Compliance of the order dafed 18-05-2016 passed by the Hon’ble National
Green Tribunal at New Delhi in M.A No. 1010 of 2015 & M.A No. 393 of 2016 in
0.A No. 435/2015 titled as Baldev Singh Vs State of H.P & ors.

Sir.

This is in reference to your letter No. nil dated 23-05-2
In this context, please find enclosed herewith ori

50,000/~  Fifty Thousand only) for information,

You are also hereby directed to comply Hon’ble NGT’
unit ill your application for grant of valid consent is decided.

016 on the subject cited above.
ginal receipt no. 0086540 dated 22-06-2016 of

s order and not to operate the

\

_~(SanjawSpod, IES1
7 Membey Secretary
HP Stats Pollution C ontrot Board
Ph.No. 1772673766
L

Pg

Copy forwarded to the Environmental En

gineer, Regional Office, HP State P
Bilaspur, Distt. Bilaspur, H.p,

He is directed to jointly inspeet the unit w.r.t
report for disposal of consent application in terms of Hon'ble NGT's
enclosed). Please ensure that unit does not operate without valid consent of t

ollution Control Board,
PCD's and also send the
order 18-03-2016(copy

he board.

(Sanjay Sood, IFS)

Mewber Secretary

HP State Pollution Control Board
Ph.No. 0177-2673766

(¥ Scanned with OKEN Scanner
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ORIGINAL

H. P. STATE POLLUTION CONTROL BOARD
Dl p < Shs 777,

Book No. No.0086540

Datel'?z%'r["'/ﬁmace ,,,,, ug/‘),}|¢?7/ﬁ,. ------------------
Received from L7/ %.. A0 n L g20) S22 70 L TIN5 FU e So0S
.....//xaﬂén%’ o T /// . T2h. ﬁp/ﬁr Weay u@m/';/ -

on account of... %K/‘Q@W 737(‘77% / 72/ 7754/3277
@»;u;m ?’2‘ LT I fDLAL D \

Vide Cash/Chegue/Bank raft/lP'O’Wo[?/ﬂ(/,?']"/‘zCOé’?'?Yz{ .
f;*);@rﬂ’m"Wlﬂ. ................ Da(cd‘,)?/]-w,f.t(‘.%. e

Signatre.., ... ‘ s

Dapwc“" et (FAA) —

Cashiegd
A"‘m Designation ( t!w A¥S. ey Corewy Pomer
Stumna - 17 00

gy sgordn feg o e 0G0 - ua At a0y b o ooy
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Subject:

* Industry Registration ID: 10597

A /- ‘f/‘/

H.P.STATE POLLUTION CONTROL BOARD
TN PARIVESI, PHASE-HL NEW SHHIMLA-171009

UPNPCB No: 178 Date: 22/12/2025 -

e Application No : 16702560

Mahsalavmi Stone Crusher
Vill. Bair Kanhwal P.O. Tilly Tehsil Sadar Distt Mandi HP

mandi

Mandi

175001

Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u’s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate’ u’s 2326 of Water
(Prevention & Control of Pollution) Act, 1974 and w/s 21 of Air (Prevention & Control of Pollution) Act. 1931,
vou are hereby. authorized to operate an industrial unit subject to the Terms and Conditions as mentioned o

this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

CTO/BOTH/RENEW/RL/2025 16702861

Consent No.

Consent valid from: 22/12/2025

Consent valid upto: 07/08/2028 o
Certificate Type : RENEW o

Previous CTE/CTO No. & Validity : I

2. Particulars of the Industry

Nume & Designation of the Applicant

LACHAMI DEVL, (Proprictors _

Address of Industrial premises Mahalaxmi Stone Crusher,

Vill. Bair Kanhwal P.O. Tilly Tehsi! Sadar
FDisee Mandhi HP,
[ mandi, Mandi-175001

Cupital fnvestment of the Industry e 8.0 dakhs
Category of Industry Red
Type of Industry 2 L-Mining lease ared more an s

'

| Office District Mandi

hectares or
Mining fease area up o S hectares winch
LAY part o eluster moning

! Scale of the Industry 7 Micra i

"(fupu('lll\ H

Ruw Materials (Name with quantity per duy)

| Raw Materluls 'y | ‘
i crials ‘ Quuntiry 1 Unit i
Minor Mineral from lease area | 15000 out of 520589 M'I/yr I MU/ Year ‘y
approved quantity in BC l i
"Ihis s computor genorated document fom ) IPOCMMS" Page 1 of 8
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Products (Name with quantity per day)

Namce of Unit } Quantity

[
Intermediate ‘

Principal Use

Products Product
Agrecgate and MU Yoear [ 15000 Nil Construction
Sand l Activities
Details of the EMuent Treatment Plant
Type of EMuent Capacity I Quantity
Scptic Tank | .24 KL | 0864 KLD
Meode of Disposal .
Description 1| Quantity(in KLD) Method of Treatment i Method qt;l)»ispmzl
Domestic } 0.864 Soak Pit/Septic Tank J Sggk Pi{/&:c_;)tig Tank
Quantity of fucl required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc. o
Type No.of Capacity Type of Type of Fuel | Fuel )
| Boiler/'Heater Boiler/'Heater consumption
/Evaporator/l s/iEvaporators rate in
| ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
DG Sets i N/A N/A N/A N/A N/A
Others 1 NA Jaw Crusher | Electricity Approx. 15
Units/day

Type of Air Pollution Control Devices installed

Equipment Type | Equipment Name Date/proposed Efficiency(%redu | Final
! date of ction) | concentration of
| installation : pollution being
: | emitted
Wind breaking | Others 2025-01-01 Approx.90 % | SPM<600
wall, Covered I | Micrograms per
jaw cruhser and | cubic meter
conveyor belts,
water sprinklers, |
metaled road, {
plantation, Dust | !
bag filter
followed by
eychone, CCTV |
CAIETAS ClL, {

Page 20f 6
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111)

iv)

6.

b)

92

TERMS AND CONDITIONS

SPECIFIC CONDITIONS

Jhis *Renewal of Consent (o Operate” is only for the purpose and under the provision of
Water At 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory elearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish mdustey industrial plant. operation or process or any treatment and disposal system
Oran extension or addition thereto,

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilitics, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry ot this *Renewal of Consent to Operate’,

1) The unit shall ensure compliance of Waste Management Rules i.c. Hazard,ous and
Other Wastes (Management and Transboundary Movement) Rules, 2()1 6/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thercunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

1) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time. -

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-I1T of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-]
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules. 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable),

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achies cment
of the adequacy and efficiency of the efflucnt treatment plant/pollution control devices re-
circulation system installed shall be the entire responsibility of the unit,

The unit shall ensure regular operation and maintenance of separate energy meter flow meter
for running pollution control devices and shall also maintain record with respect (O operation
of air pollution control device/effluent treatment plant, 50 as to the satisty the Board regarding
the regular operation of air pollution contral device/effluent treatment plant and shall maintain
Jog book for the monthly reading / record.

C(()!‘N‘DI'I’H)NS UNDER WATER (PREVENTION & CONTROL, OF POLLUTION)
ACT, 1974,

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed,

The unit shall ensure that terminal manhole(s) at the end of each collection system amd a

manhole upstream of final outlet () out of the premises of the industry for measurement
of flow und for taking sumples, '

“This 15 cormputer yoneraled document from HPOCMMS™ Page 4 of 6
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©) The pollution control devices shall be inferlocked with the manufacturing process of the
industey (i applicable) and the anthorized outlet and mode of disposal shall not be
changed without the prior written permission ol the Board. Unit shall not use any
wnauthorized out-let(s) for discharging effluents from its premises.

B Salids, studge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in setentific manner.

9 (l‘“(:?'nn‘ums UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,

ary facilitics as may be

a) The unit shall ensure port-holcs, platforms and/or other necess
r duct or any other

vequited for collecting samples of cmissions from any chimney, flue o
outlets as per the specifications.

) The unit shall discharge air emissions through a stack of minimum height as specified in
Consent to Establish and shall follow standards laid down from time to time.

N For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel gencrating sets as per specification.

¢) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G scts o as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986

N The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

a) The unit shall ensure regular operation and maintenance of air pollution control

arrangements for control emission from its coal/fuel handling area and from handling,

transportation and processing of raw material & product of the industry.

10.  The unit shall ensure valid and approved on-site and off-site cmergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11.  The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12.  The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
10 cause environmental pollution.

13.  The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website htlp://[lpg)cb.nlc.ln/p_lanlauonguldc.pdD all along
the boundary of the industrial premiscs and check air/water/noise pollution at source.

14.  Any guidelines issued by the Central Government/State Government/MoEF CPCB SPCH any
other authority concemed, shall be binding.

15 This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending

Court of Law. Any direction/order issued by any court shall be binding (it auy).

16.  The Buard reserves the right 1o revoke the *Renewal of Consent to Operate” granted o the
industry 4t any time, in case the industry 13 I'uungl violuting the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Conol of Pollution)
Act, 1981 an amended from time 1o time.

17, The unit shall comply with any other conditions laidl down or direetions issued in due course
by the Buard under the énuviaium of the Water (Prevention & Contiol af Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981

B. OTHER CONDITIONS

] e unit shall comply with the conditions impased by the MolE State Level Environment
Iinpact Assessment Authority/ District Level Envirounent Impact Assessiment Authority i
the eny sronmental elearance granted 1 it as required wnder EIA notitication dated 14-9-00, F
applicable,

“(his Iy computer genwralod docimont iom HPOCMMS® Paga 5 of 8
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The issuance of this consent does not convey any property right in cither real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal vights, nor any infringement of Central, State or Local Laws or
Regulations, '

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No, STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroclectrie Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lcan scason as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the dircctions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Del:partment/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of cffluent treatment plant i.c. record of
quantity of chemicals and energy utilized for treatment and studge generated from treatment
so as to satisfy the Board regarding regular and proper operation of potlution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOETF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

The validity of this consent shall be cotcr[ninous }vith tl)c life of the industry or the maximum
period as mentioned in the certificate, whichever is earlier.

SPECIAL CONDITIONS

1. Unit shall ensure compliance 1o the notified guidelines ol DEST.
2. Unit shall ensure compliance to notified guidelines of CPCB.

— sBy Order
ember Secretary
( H. P. State Pollution Control Board)

“This 15 cotputet gunvratud document fron ) -n
y ; 1 HPOC s
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Approved By
Membher Secretary
( 1L P, State Pollution Control Board)

Endst. No.:

(‘\‘P_\‘ Ta-
Regional Oficer, HPSPCB, Mandi for information and shall ensure the operation of the

adequate PCDs.

unit as per consent and with

PARVEEN Zsr ="
CHANDER
GUPTA

P ]

. Dr. Parveen Chander Gupta
Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)

s 18 cotmputer gonvrated docunent kiom HPOCMMS Jof o
Tuvanty this document please scan the Q¢ Codu Hage el

(¥ Scanned with OKEN Scanner



AR
_\\\\\\i’% X

X

N\ &
- SN
= ===

fi+Fae SW HIMACHAL PRADESH _ 772633
‘ M YETTYTT dTAT &TTy A

’ JETTqTE H19T @'rm‘aream qEgT 2 YeAaT 180/~ &aT I¥ TafeTd

3 quaT &aT ofed AT @s  fag fHaTe Srav aswlw @a} fET

5 wosT arg eu s o7 € | a7 fo ¥ Be AET MeHT weTA wvew

¢ SETETAJ0E B ¥9%-oTéMT ¥ ¥ ¢ gFTC ¥ HTETA &

faaTr & 3T @T6% FIH EFATGY T 3 IT TET € §9 STeUT MygAr

E STC ¥ 59N a5y TRTT @Te @ AT 95 fae fAaml aralaeeld

B f gt Tom T H0ST o ST Je TR o7 fRgeq oedt 4 faeT &7

= b ¢ fe el b owete otee a3 ¥ arer T A fom
;TR ema o AT aTd aEAT WE AT @ Ay QAT
grniT aeTT faaT 9% faurn & 9T 97 A9 &9 SYTT 81 o AT Mo
f gTaeT 3 @Y, feT ¥ 6Td aTEuAhE &, grewr= & A N
8 3Ta YeTea I armeﬁ”r BET AT ETRT N AT wETRET T | ‘

37d aTaT & T ftea =g a1 3¢ &7 &AT 98 7t a\'&(a‘r La

B
8
§

(¥ Scanned with OKEN Scanner



gg” § / 4 50 97 rperT faer T
./t . H 1o

7 | / Hod (E0%0),

| i
‘fﬂ? 4{ A 1’..';;}-';;.'\_‘ "‘

=0

(¥ Scanned with OKEN Scanner



: v\
N0 Ny

S \ill/ 'y 3 %

t\"/ 32{\‘ \\;VZ, ﬁﬁ&ﬁ”}ff’gy .
W \

: \ ‘nP S
i 5\\%&\%5)‘%@1@ i

L TR ol g
A

TS T
.‘;'J:“ y / f VY, ez
N

SN

‘\\
LG

A gy L I

A :&gﬂm AN R N RN
o / == 3 o ‘J —

- ¥

AN

AN
N
SN

o

}- — SN2 (46 AN IE2 _ 2
:::i?bﬁ SN _" = r\_ ( 3 -—-———__._7——; % //’F:(I =
" < < S p - TR T
— s N m}:x ,, RN -5 al i N W77 ﬂ{r,u\b‘ //,7 7 LS
= 4%7}7&‘\ 6@@&2@%@; 2N AT N LBQ VN Wi
[ YN, X X (AL & 7 B - A\ LN BN S s 7, S 4 . & T 74, 7 K ;
— \‘ AN FZENN .".r,..o.-f-. NN 3;539.9...,.?‘. NSNS VRN NS AN %‘ NI N,

- > _ \
b % i prorirnaisy ) Gy Sk inap ATRITOAND

s,
ISISIII ALY/

ftqree I¢9 HIMACHAL PRADESH ~ -2- ' 772634

-~

¢ gy v T=g & TEg 8T | W@ de §ETEATY ATHT ETT8 BE FTAT

N2 e
7
R
ﬁ\
£
et =
2
-
8y
3
+
i
5
ILI
g.
‘m
EPV'
H
. -1
—1
1
.q
"{
)
Gi
-
—
o
e
—-‘
5])

gigT T& §-F 9 @M A1 T&ATE 12/5/015
am“rj% | EEANR FETegTe gTi=gT anﬁM
& T atrTg T AAT &&T
. | AT afTes e i 5T FRT WX 95

% AT sTer Tag - @QP}* v fag aET
o © &TgY 38y §&T

o

et

35 B

qTET & TgTAEd I
§5T EEATYT GETEYTY XY

: - &\
! | A )
: | 125/ [PI3T N Qa9

Dl s i i A
g s e s e 35 A
. A, AlamE

; ) i
o wespipwd o 0 freseie wecte g oty MV >,rm &

’5}%

g el T 1 ®

APLIRL a

- e ats G f
P o vy Gmw ol

|

(3: scanned with OKEN Scanner



. /‘ﬁt’? 0 [ 99 et |

N dﬂm flﬁ Sl 73'%5(“‘&! )
'\ ?TU'CI (Y‘&’u y) S | t
3 B
%

! ' | AN Y IR
; & “"’!“#' 24 FF2 '/mb !
ft é%ﬁ N L?*u@gﬁé’¢ \§

1.
-

: » “_szfm » .,..::,,-:_-;—,:‘

%( "-—-’

M

(¥ Scanned with OKEN Scanner



}E | gz 1100 conmtne.599 frens

DLCT0411421B2608K
/ 04-FEB-2028

e M\\I\m“ﬁ“\mlm“w D —
NTHE COURT OF Lol \oional Ortenn Tas bisoes & Pl o Vet

Suit / Appeal No, JURISDICTION OF 202

Inre :-
Nedos %Q’ch« LL e s Plaintiff(s) o, Petitioner(s)
) I Appellant(s)  Complainant(s)
VERSUS
%’\ G A—( at Hp A} QXJ\\QM Defendant(s) /Respondent(s) / Accused
KNOW ALL to whom these presenpshall come that I/ We | o ) o
PR A\l NC,

The abgve named RQ,&\')A\,\A evwd .)\Pu - L\ do hereby appoint

3k Lawlek Slatma b Bluked ke oo b

(herein after called the advocate/s to be my/our Advocate in the above-noted case authorize him:-

To'act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried
or heard and also in the appellate court including High court subject to payment of fees separately for each court by mefus.

To sign file, verify and present pleadings, appeals cross-objections or petitions for [ =
executions review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages subject to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents or opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, case and grant receipts hereof and to

Ao L ST

3
do all other acts and things which may be necessary to be done for the progress and in the 2 5
.4 = \‘.‘
course of the prosecution on the said case. s S
— N3 N

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power ar, oSNl
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

And I/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own facts, as if done by melus to all intents and purpose.

And 1/We undertake that I/ We or my/our duly authorised agent would a
andwillinformthe Advocate forappearance whenthe caseis called.

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of

the said case.The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive
andretain forhimself.

ppear in court and all hearings

And I/We undersigned do hereby agree that in the event of the whole or partofthe fee agreed by me/us to bé
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once the fee is

paid,l/We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for
morethan 3 yearsthe originalfee shall be paid againby me/us :

INWITHNESS WHERE OF |/We do hereunto setmy/our hénd tothese presents the contents of which have

Client * Client
B‘M / | Identify the Slgnature/Thumb Impfossign of the Below Mentioned Person,

Xg\;&}aiooétoxﬁ ' %\M&en Signed In my presence. The Cllent. /
Wl M 1 Y2 I 2611 ,
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